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Background: 

The applicant in his Original Application (O.A.) describes that during the course of business 

visits in different part of the country, he came to know various illegalities are being committed 

by Panipat Refinery, Haryana and Digboi Refinery, Assam as well as other oil refineries w.r.t. 

handling, management and disposal of hazardous waste (i e. spent catalyst). 

Spent catalyst generated from Petrochemical processes and Petroleum Refining is defined as 

hazardous waste at SI. No. 1.6 and 4.2 of Schedule I of the Hazardous and Other Wastes 

(Management & Transboundary Movement) (HOWM) Rules, 2016, respectively, which are 

required to be disposed in authorized disposal facility in accordance with authorization 

condition. Spent catalyst containing nickel, cadmium, zinc, copper, arsenic, vanadium and 

cobalt has been categorized under list of common recyclable hazardous wastes at Schedule IV 

ofHOWM Rules, 2016. 

The applicant came to know that this hazardous waste (i.e., spent catalyst) which is not within 

the purview of authorisation availed by M/s Lakhdata Petrochemicals, Punjab and M/s Ganesh 

Steel and Alloys limited, West Bengal. According to the applicant, M/s Lakhdata 

Petrochemicals, Punjab has obtained authorisation for processing of oil material meant from 

Panipat Refinery but it is illegally obtaining spent catalyst containing nickel, cadmium, zinc, 

copper, arsenic, vanadium and cobalt listed at SI. No. 10 of Schedule IV of HOWM Rules, 

20 I 6 from Panipat Refinery. However, this waste cannot be processed at M/s Lakhdata 

Petrochemicals, Punjab which has machinery and process unit installed for processing of oil. 

Also M/s Ganesh Steel and Alloys limited, West Bengal is obtaining the spent catalyst from 

Digboi Refinery, Digboi, Assam without authorisation for processing of such spent catalyst. 

M/s Ganesh Steel and Alloys limited has licence for induction furnace however for spent 

catalyst melting an independent and separate arc furnace required equipped with special 

machinery and procedure. 

ln the matter of O.A. No. 67/2020, applicant is claiming that spent catalyst generating from oil 

refineries are violating HOWM Rules, 2016 w.r.t. handling, management and disposal of spent 

catalyst. They are illegally selling their hazardous waste to the hazardous waste re-processors 

without valid authorisation from SPCB under Rule 9 of HOWM Rules, 2016. 

In regards to unscientific handling, management and disposal of spent catalyst generated from 

various processes of the oil refineries, which comes under hazardous waste category of 

Schedule I (as listed at serial No 1.1 to 4.5) of HOWM, Rules, 2016, the Hon'ble National 



Green Tribunal (NGT) passed an order on 20.03.2020 (Attached as Annexure-1) in the matter 

of 0. A. No. 67/2020 as below: - 

·' ... wefind it necessary to require afactual and action taken reportfrom the CPCB, Punjab 

State PCB, Haryana Punjab State PCR, West Bengal Punjab State PCB, Assam State PCB and 

the DPCC within two months. The CPCB will he the nodal agency for coordination and 
compliance ... '' 

Actions taken by the Central Pollution Control Board (CPCB): 

In this connection, Hon'ble NGT vide abovesaid order directed CPCB to act as nodal agency 

for co-ordination and compliance for submission of factual and action taken report. To ensure 

the compliance of Hon 'ble NGT directions w.r.t. handling, management & disposal of spent 

catalyst in accordance of HOWM Rules, 2016, CPCB requested all such SPCBs/PCCs where 

oil refineries are operational and generating spent catalyst, to provide following information 

vide letter dated 10.06.2020 (attached as Annexure II): 

(a) SPCBs/PCCs shall verify and submit the records of generation, storing, handling, 

selling, inter-state as well as intra-state transporting and disposal of spent catalyst 

generated from various processes related to oil industries listed at serial No. 1.1 to 

4.5 of Schedule I of HOWM Rules, 2016 specially oil refineries. Daily Records 

(Form-3), Manifest (Form-10) and Annual Returns (Form-4) shall be verified. 

(b) SPCBs/PCCs shall inspect and verify such re-processors who are authorized for 

processing of spent catalyst generating from oil industry under Rule 9 of HOWM 

Rules, 2016. 

( c) SPCBs/PCCs shall inspect and verify such re-processors who are authorized for 

recovery of metals from spent catalyst received from the oil industries listed at serial 

no. 10 in Schedule-JV of HOWM Rules, 2016. 

( d) SPCBs/PCCs shall also verify the compliance status of Hon'ble NGT orders dated 

02.11.2015 in the O.A. No. 284/2015; Jugal Ki shore vs Union of India & Ors. 

Subsequently, CPCB also directed all the oil refineries to submit information w.r.t. 

generation, handling, management and disposal of spent catalyst generated within their 

premises vide letter dated 10.06.2020 (attached as Annexure HI). A reminder letter was also 

issued to to SPCBs of Andhra Pradesh, Karnataka and Uttar Pradesh for submission of desired 

information. on 23.07.2020 



Upon receipt and examination of information from SPCBs/PCCs and oil refineries in response 

of CPCB letter dated 10.06.2020, It was found that many spent catalyst recyclers/re-processors 

operate in the states of Chhattisgarh, Telangana, Jam mu Kashmir and Rajasthan, thus CPCB 

issued a letter to said 04 SPCBs to verify and submit information related to the management of 

spent catalyst recyclers/re-processors exist in their states vide letter dated 23.07.2020 (attached 

as Annexure IV). 

CPCB being the nodal agency in this matter, requested the concerned SPCBs/PCC to nominate 

an official from their Board to constitute a committee for co-ordination, carrying out 

inspections and preparation of factual and action taken report. The members of committee as 

nominated by concerned board are as below: 

1. Sh. Anil C. Ranveer, Additional Director- CPCB, Delhi. 

2. Dr. Siddhartha Gautam, Environmental Engineer, DPCC, Delhi. 

3. Sh. Sisir Monda), Assistant Environmental Engineer, WBPCB, Kolkata. 

4. Sh. Vijay Gupta, Environmental Engineer, Regional Office, Bhatinda, Punjab. 

5. Sh. Shailender Arora, Regional Officer, HSPCB, Panipat, Haryana. 

6. Sh. Pankaj Kr. Dutta, Executive Engineer, ASPCB, Assam 

CPCB has examined the information submitted by SPCBs/PCCs for spent catalyst generator, 

recyclers/utilizer and oil refineries w.r.t. generation, handling, management and disposal of 

spent catalyst and tabulated the information in Table - 1 and Table - 2, respectively as below: 

Table - 1: Details of generation, handling, management and disposal of 

spent catalyst as submitted by SPCBs/PCCs 

Sr. SPCBs/PCCs 

No. Reply 

Observations 

1. Assam Pollution 

Control Board 

(APCB) submitted 

the information vide 

letter dated 

03.07.2020 and 

27.08.2020 

1. There are 04 Oil refineries: i. Indian Oil Corporation Limited 

(IOCL), Digboi Refinery, ii. Numaligarh Refinery Ltd., iii. 

Guwahati Refinery and iv. Bongaigaon Refinery located in 

the state of Assam generating spent catalyst. 

2. APCB has issued a letter directing all the oil refineries in the 

State not to sold or transferred spent catalyst to any 

bidder/person for utilization as raw material without having 

valid authorization on 19.06.2020. 



3. lOCL, Digboi and Numali Garh Refinery has submitted their 

records of generation, storing, handling, selling, transporting 

and disposal of spent catalyst to APCB and it was verified by 

the Board. 

4. APCB has not authorized any re-processor under Rule 9 of 

HOWM Rules, 2016 for spent catalyst reprocessing, however 

the spent catalyst sent to the re-processor outside State. 

5. A.PCB has nominated Sh. Pankaj Kr. Dutta, Environmental 

Engineer (EE), for coordination and preparation of Action 

Taken Report. 

6. A.PCB vide letter dated 27.08.2020 submitted verification 

report pertaining to records of generation, storage, handling, 

selling (in the state) transportation and disposal of spent 

catalyst Mis IOCL, Assam Oil Division, Digboi and 

submitted records by IOCL Guwahati Refinery. 

7. Digboi refinery was physically visited by officials of APCB 

on 20.08.2020 and records were verified. 

8. Records of lOCL Guwahati and Bongaigaon Refinery were 

also verified by APCB. 

2. Delhi Pollution 1. DPCC has informed that there is no oil refinery located in 

Control Committee National Capital Territory of Delhi. 

(DPCC) submitted 2. As such information regarding spent catalyst generation & 

the information vide recycling/re-processing was considered nil by DPCC. 

letter dated 3. DPCC has nominated Dr. Siddhartha Gautam, EE, DPCC for 

23 06.2020 coordination and preparation of Action Taken Report 

" .) . Haryana State 

Pollution Control 

Board (HSPCB) 

submitted interim 

reply vide letter 

dated 26.06.2020 

& 

I. HSPCB vide letter dated 26.06.2020 submitted interim reply. 

2. HSPCB has nominated and directed Regional Office, Panipat 

to communicate and prepare factual action taken report in the 

NGT matter O.A. 67/2020. 

3. Panipat-Regional Office, HSPCB vide letter dated 

04.08.2020 submitted information regarding spent catalyst. 

4. There is only one oil refinery i.e., M/s Panipat Refinery and 

Petrochemical Complex, Panipat. 

5 



Final Reply vide 

letter dated 

04.08.2020 

5. There are no re-processors who are authorized for processing 

of spent catalyst generating from oil industry under Rule 9 of 

HOWM Rules, 2016 in Haryana. 

6. There are no re-processors who are authorized for recovery 

of metals from spent catalyst received from oil industries 

listed as serial no. 10 in Schedule-IV ofHOWM Rules, 2016 

in Haryana. 

7. Regarding compliance status of Hon'ble NGT order dated 

02.05.2015 in O.A. No. 284/2015, Panipat refinery submitted 

vide letter dated 27.07.2020 that they are in compliance of 

NGT Directions and the sale of spent catalyst (alumina 

containing) is done only to CPCB authorized bidders. 

8. As per information submitted, details provided for spent 

catalyst generation and disposal is given below: 

Year Opening 
Stock 
(lv!T) 

Quantify 
Generated 
(MT) 

Quantity 
Disposed 
(MT) 

Name of Stock 
Disposal Stored 
Facility (MT) 

2017 
-18 

497.5 440 440 Recvclcr 497.5 

2018 
-19 

497.5 1648.75 311.9 Recycler 1834.41 

2019 1834.41 1257.80 
-20 

550 Captive 
SLF 

592.2 

1950 

Recycler 

9. The above information regarding annual generation and 

disposal of spent catalyst as provided by HS PCB and also by 

unit (given at Sr. No. 12 of Table - 2) is contradictory. 

LO. Also upon examination of documents provided by HSPCB, it 

was found that there is Panipat Naphtha Cracker Division 

which has generated 3545.58 MT of spent catalyst in 2019- 

20. Through manifest submitted it was found that said spent 

catalyst disposed to recyclers such as M/s Perfect Stoneware 

Pipes Ltd., Plot No. 49-50, AKVN Industrial Area, Mandia, 

M.P. & M/s Premier Refractories of India Pvt. Ltd., Katni, 

M.P. 



4. Punjab Pollution 1 . 

Control Board 

(PPCB) submitted 

the information vide 

letter dated 

29.06.2020 

There is only one oil refinery i.e , M/s Hindustan Petroleum 

Corporation Limited (HPCL)-Mittal Energy Limited, 

Bhatinda located in the state of Punjab generating Spent 

Catalyst and upon document verification PPCB submitted 

that Spent Catalyst (category 4.2) generated from abovesaid 

refinery is procured by following recyclers/re-processors: 

a. M/s Arth Metallurgicals Pvt. Ltd., Raipur 

Sr No Financial Year Quantity of Spent catalyst (MT) 
2015-16 214.036 

2 2016-17 882.442 
3 2017-18 1162.258 

b. M/s Lakhdata Petrochemicals, Bhatinda 

Sr No Financial Year Quantity ofSpent catalyst (MT) 
2017-18 616.926 I 

c. Mis Ravindra Heraeus Pvt. Ltd., Udaipur 

Sr No Financial Year Quantity of Spent catalyst (MT) I 
2018-19 42.22 I 

d. Mis Mittal Pigments Pvt. Ltd., Kota 

Sr No Financial Year Quantity ofSpent catalyst (M7] 
2019-20 810.71 

2. M/s Lakhdata Petro Chemicals, village Ramsara, Dist. 

Bhatinda is the only re-processor of spent catalyst granted 

authorization under HOWM Rules, 2016. Details of spent 

catalyst lifted by said re-processor is as follows: 

a. 27.39 MT from M/s IFFCO, Aonla Unit, Bareilly, Uttar 

Pradesh on 19.06.2020 and 

b. 71 .62 MT (38.58 MT on 04.06.2020 and 33.04 MT on 

05.06.2020) from Mis IOCL, Panipat Refinery, Panipat. 

c. For transportation of hazardous waste from refinery, 

PPCB has granted authorization to M/s ShriNath Road 

Lines, Pali, Rajasthan. 



3. Regarding compliance status of Hon'ble NGT order dated 

02.05.2015 in O.A No. 284/2015, PPCB submitted that at the 

time of passing order Hazardous Wastes (Management, 

Handling and Transboundary Movement) (HWM) Rules, 

2008 were applicable wherein CPCB approval is required for 

re-processing of hazardous wastes but Ministry of 

Environment, Forest and Climate Change (MoEF&CC) 

framed new HOWM Rules, 2016 and under its Rule 6, SPCBs 

were empowered for granting authorization. 

5. West Bengal 

Pollution Control 

Board (WBPCB) 

submitted the 

information vide 

letter dated 

18 06.2020 

1. There is only one oil refinery i.e, M/s IOCL, Haldia Refinery, 

Haldia, Dist. Purba Medinipur located in the state of West 

Bengal generating Spent Catalyst 

2. The hazardous wastes (Category 4.1 & 4.2) generated from 

refinery were disposed 111 M/s West Bengal Waste 

Management Ltd., Purba Shrikrishnapur, Sutahata, West 

Bengal for Secured Landfilling (SLF). 

3. The unit maintains Daily records and submits Manifest and 

Annual returns for year 2019-20 and also maintain hazardous 

waste inventory in Form-3. 

4. There is only one authorised re-processor i.e., M/s Ganesh 

Steel and Alloys Ltd., West Bengal for reclamation of metals 

from spent catalyst containing nickel, molybdenum and 

vanadium (as listed at SL No. 10 m Schedule-IV of) 

Reprocessing unit is inspected on regular basis by WBPCB. 

5. For utilization of spent catalyst containing nickel, 

molybdenum for recovery of metal, SoP ofCPCB is followed 

and WBPCB has granted authorisation under HOWM Rules, 

2016. 

6. The unit i.e., Mis Ganesh Steel and Alloys Ltd., West Bengal 

has obtained authorization under Rule 9 of HOWM Rules, 

2016 for utilizing spent catalyst 



6. Bihar Pollution 

Control Board 

(BPCB) submitted 

I. There is only one oil refinery 1.e., IOCL, Barauni Oil 

Refinery, Begusarai located in the state of Bihar generating 

Spent Catalyst. 

the information vide 2. Spent catalyst generated from the refinery is stored and 

letter dated disposed through co-processing in cement industry located 

19.06.2020 outside State. 

3. Unit maintaining Form-3 and also submitting Form-4 and 

Form-IO which have been verified by the BPCB. 

4. There 1s no authorized re-processor 111 the state for 

reprocessing of spent catalyst under Rule 9 of HOWM Rules, 

2016. 

5. In compliance ofHon'ble NGT order dated 02.11.2015 in the 

matter of O.A. No. 284/2015; BPCB stated that as per 

HOWM Rules, 2016 no need of permission for use of spent 

catalyst as raw material/resource. The occupier /unit may 

send spent catalyst to the cement industry for co-processing 

with the proper manifest document. 

7. Gujarat Pollution 

Control Board 

(GPCB) vide letters 

dated 26.06.2020 

(interim reply) & 

30.07.2020 (final 

reply) 

GPCB vide its interim reply letter dated 26.06.2020 informed 

that: 

1. There are 04 oil refineries in the State and concerned 

Regional Officers have been informed for carrying out 

inspection and submit the report. 

2. There are 42 re-processors/recyclers of spent catalyst 

authorized under Schedule IV ofHOWM Rules, 2016. For 

inspection of such re-processors/recyclers concerned 

Regional Officers have been directed and report shall be 

submitted upon receipt of details. 

3. In compliance ofHon'ble NGT order dated 02.11.2015 in the 

matter of O.A. No. 284/2015, GPCB instructed concerned 

regional officers to ensure its compliance. 

GPCB vide letter dated 30.07.2020 submitted Action Taken 

Report and details furnished are as follows: 
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l. There are 04 oil refineries i.e., (i) M/s. Nayara Energy 

Limited (NEL), (ii) Mis. Reliance Industries Limited (RIL), 

(iii) M/s. RIL Special Economic Zone (SEZ) and (iv) M/s. 

IOCL, (Gujarat Refinery) located in the state of Gujarat 

generating spent catalyst and concerned Regional Offices 

have conducted inspection and information submitted 

regarding spent catalyst is as follows: 

Opening Quantity 
Nome of Stock genera red 
Unit 2019-20 2019-20 

(M7J (M'l) 

M/s NEL 2751 73 

M/s RIL 694.8 1378 

Disposed 
to 

Recycler 
T:S'DF 
(lvfT) 

1111.15 

204.99 

Name of 
receiving 
Unit:TSDF 

M/s. Rubamin 
Ltd. Vadodara 
M/s. Earth 
Metallurgical, 
Chhattisgarh 

M/s RfL 
(SEZ) 0.45 730.5 

678. Mis. Rubamin 
Ltd, Halol 

49.88 Mis. Earth 
Metallurgical, 
Chhattisgarh 

M/s 
IOCL. 
(Gujarat 
Refinery) 

945.48 430 500.24 M/s. Rubamin 
Ltd, Halol 

62 M/s. Refracast 
Metallurgical 
Pvt. Ltd, 
Chhatishgadh 

16.81 M/s. Shrcc Sita 
Ram Industries 
Pvt Ltd, Jammu 

28.835 M/s. Ganesh 
Steel & Alloy, 
Kolkata 

135 M/s. NECL. 
Vadodara 

2. Gujarat State is having 42 authorized recyclers/re-processors 

authorized under Schedule-IV of HOWM Rules, 2016. 

Concerned regional offices of GPCB have conducted 

inspection and submitted report It was also added that 

recyclers have been authorized with combined quantity of 

spent catalyst & other Schedule IV waste. Out of 42 

recyclers, 3 1 units have not procured any spent catalyst 



during 2019-20. Consolidated report of 11 units of spent 

catalyst procurement, recycling/reprocessing and disposal as 

submitted is given as below: 

Stock at Quantify Quantity 

Name ofUnit beginning procured in processed in 
c!f20l9- 2019-20 year 2019-20 
20 (M7) (MT) (MT) 

Mis. Global 0 151.616 151.616 Metal Chemie 
M/s. Mukesh 

0.3 0.64 0.34 Traders 
M/s. Ideal Chem 5 10 10 Industries 
M/s. Rubamin 
Private Limited. 0 209.08 136.313 
Nandesari 
M/s. Rubamin 
Limited (Metal 3623 2825.006 2256.204 
Unit). Halo! 
M/s. Lavti 
Fertilizer & 370.887 58.45 151.573 chemicals Pvt. 
Ltd. 
M/s. Sulfozyme 
Agro (India) 0 175.528 15 l.2 
Pvt Ltd 
M/s. Gujarat 83.342 347.696 367.553 Agro Industries 
M/s Shanti 45.521 215.524 195.35 Enterprise 
M/s. Shanti 93 158.4 161.8 Metal Industries 
M/s. Eurecat 
India Catalvst 
Services Pvt. 89.6 92.64 160.783 
Ltd. 

" Out of 11 units who processed spent catalyst in 2019, one ., . 
unit namely M/s Ideal Chem Industries was reported not 

having any dedicated storage area for spent catalyst 

4. In compliance ofHon'ble NGT order dated 02.11.2015 in the 

matter of O.A. No.284/2015, GPCB has instructed Regional 

Offices to ensure compliances. 
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8. Kerala Pollution l. 

Control Board 

(KPCB) submitted 

the information vide 2. 

letter dated 

22.06.2020 

There is only one oil refinery i.e., M/s Bharat Petroleum 

Corporation Limited (BPCL), Kochi refinery, Ernakulam, 

Kerala generating Spent Catalyst. 

Spent catalyst is being disposed in Secured Landfill of Board 

authorized common hazardous waste Treatment, Storage and 

Disposal Facility (TSDF) at Ambalamedu and also sold to 

authorized recyclers through Metal Scrap Trading Company 

(MSTC) auction only. 

3. Board has verified the manifest and Annual form submitted 

by the unit and ensures that disposal is as per authorization 

under HOWM Rules, 2016. 

4. As per the list provided following are the recyclers/re­ 

processors who have procured spent catalyst from Mis BPCL 

Kochi refinery: 

1. M/s Rubamin Ltd, Panchmahal, Gujarat, 

11. M/s Hindustan Platinum Pvt. Ltd., Mumbai, 

Maharashtra, 

iii. M/s Ganesh Steel & Alloys Ltd., Kolkata,, West Bengal, 

1v. M/s Shree Sita Ram Industries Pvt. Ltd., Jammu and 

v. Mis Refracast Metalllurgicals Pvt. Ltd., Raipur, (C.G) 

9. Maharashtra 1 . 

Pollution Control 

Board (MPCB) 

submitted the 

information vide 

letter dated 

23.06.2020 

There are 02 oil refineries located in the state of Maharashtra 

generating spent catalyst and details are as follows: 

1. M/s BPCL, Mumbai Refinery, Mumbai. Unit 1s 

maintaining Form-3 and submitted Form- IO & Annual 

return (Form-4) 2019-20 regarding disposal of spent 

catalyst. As per Annual return 2019-20, unit has sent 

454.35 MT of spent catalyst to Common Hazardous Waste 

TSDF (CHWTSDF) and 30.4 MT is sent to authorized 

recycler 1.e., M/s Refracast Mettalurgicals Pvt. Ltd., 

Raipur (C.G) and 

11. M/s HPCL, Mumbai. Unit is maintaining Form-3 and 

submitted F orm-10 & Annual return 2019-20 regarding 

disposal of spent catalyst. As per Annual return 2018-19, 

/ '2_ 



unit has sent 1966.3 MT of spent catalyst to CHWTSDF 

and 88.27 MT is sent to various authorized recyclers. 

2. There are 03 recyclers/re-processors authorized by Board in 

Maharashtra for recycling of spent catalyst and details are as 

follows: 

1. Mis Hindustan Platinum Pvt. Ltd., Industrial Area MIDC, 

Pawane. Unit is maintaining Form-3 and submitted Form- 

10 & Annual return (F orrn-4) 2019-20 regarding disposal 

of spent catalyst As per Annual return 2018-19, industry 

has recycled 294.24 MT of spent catalyst. 

11. Mis Team Eleven Metchem Technology Pvt. Ltd., Raigad. 

However, unit is not in operation. 

iii. M/s Grishma Metal Technology, Palghar. Unit 1s 

maintaining Form-3 and submitted Form-10 & Annual 

return (Forrn-4) 2018-19 regarding disposal of spent 

catalyst. As per Annual return 2018-19, 23. 72 MT of spent 

catalyst has been procured from M/s Oman Refinery, 

Madhya Pradesh and recycled. 

0. Madhya Pradesh 

Pollution Control 

Board (MPPCB) 

submitted the 

information vide 

letter dated 

22.066.2020 

I. There is only one oil refinery i.e., Mis Bharat Oman Refinery, 

Dist, Sagar, Madhya Pradesh (MP) located in the state ofMP 

generating spent catalyst. 

2. The records such as From-3, From-4 and Form-10 of the unit 

is verified by Regional Officer, Sagar, MP and it is submitted 

that hazardous waste (spent catalyst Category 4.2) are being 

disposed/sold to authorized recyclers of MP and other states 

also. 

3. Upon verification of Annual Return, it was found that Spent 

Catalyst ( category 4.2) generated from abovesaid refinery has 

been procured by following units: 

a. M/s Refracast Metallurgicals Pvt Ltd., Raipur, C.G. 

(576.89 MT from 26.1 l.2018-10.12.2018 and 603.11 MT 

from 07.02.2019-16.02.2019), 
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b. M/s Grishma Metal Technology, Mumbai (23.66 MT on 

26.06.2019), 

c. M/s Vyankatesh Metals & Alloys Pvt Ltd., Indore, M.P. 

(284.32 MT from 1 l .10.2019-05.11.2019), 

d. M/s Hindustan Platinum Pvt. Ltd., Mumbai, Maharshtra 

(57.3 MT on 17.03.2020) and 

e. M/s Ravindra Heraeus Pvt. Ltd., Udaipur, Rajasthan 

(60.09 MT on 14.032020). 

4. 1n M.P., 02 units (M/s Vyankatesh Metals and Alloys Pvt. 

Ltd., Indore & M/s Premier Refractories of India Pvt Ltd, 

Katni) have been authorized for recycling/utilization of spent 

catalyst. MPPCB provided inspection reports of the two units 

which are briefed as below: 

1. M/s Vyankatesh Metals and Alloys Pvt. Ltd., Indore has 

been granted authorisation for recovery of metal salts 

(nickel and cobalt) by using spent catalyst generated from 

oil refineries. During 2019-20, unit has procured about 

500.8 MT spent catalyst from various oil refineries across 

the country. About 99.0 MT spent catalyst has been 

processed and 401.8 MT is stored in the unit premises. 

Unit is recycling and reutilizing spent catalyst containing 

nickel and Cobalt as per Schedule IV of HOWM Rules, 

2016. During recycling process of spent catalyst, 

undissolved residue containing alumina (A'20:i) and silica 

(Si02) is generated which is hazardous in nature and has 

to be disposed in accordance of authorisation condition. 

Last year, unit has disposed its alumina and silica waste to 

cement kiln. Upon document examination it was found 

that unit has procured spent catalyst from following oil 

refineries; (i) Mis Bharat Oman refinery Ltd. (284.32 MT), 

(ii) Mis IOCL, Panipat (145.78 MT), (iii) Mis RCF, 

Mumbai (56.46 MT) and (iv) M/s MRPL (14.24 MT) 

{ if 



11 . M/s Premier Refractories oflndia Pvt. Ltd, Katni has been 

granted authorisation under Rule 9 ofH0WM Rules, 2016 

for utilisation of spent alumina (Category 1.6 of Schedule 

I) for manufacturing of refractory materials. Unit has 

procured 1608 MT of spent catalyst from M/s I0CL, 

Panipat in 2019-20. During the year unit has processed 

3173.00 MT of spent catalyst and still 1954.917 MT is 

stored in the premises. 

5. In compliance of Hon 'ble NGT order dated 02.11.2015 in the 

matter of 0.A. No. 284/2015, M/s Premier Refractories of 

India Pvt. Ltd., Katni was not permitted to procure spent 

catalyst from IOCL, Panipat but later CPCB published SoP 

for utilization of spent alumina and under Rule 9 of HOWM 

Rules, 2016 unit has been granted authorisation by MPPCB. 

I l. 0disha State l. 

Pollution Control 

Board (0SPCB) 

submitted the 

information vide 

letter dated 

There is only one oil refinery i.e., M/s I0CL, Paradeep 

Refinery, Paradeep located in state of 0disha generating 

spent catalyst. The unit was inspected on 19.06.2020 by board 

and the details are as follows: 

1. Unit has authorization under H0WM Rules, 2016 valid up 

to 31.03.2024. 

11. Unit has sent 987 MT of spent catalyst to M/s Shree 

Cement Ltd., Chhattisgarh for co-processing. Mis Shree 

Cement 1s authorized by Chhattisgarh Environment 

Conservation Board (CECB) for cc-processing of 

hazardous waste. 

iii. Presently unit has 3548 MT of spent catalyst stored within 

the premises and shall be sent to cement industry for co­ 

processing 

1v. The unit also has incinerator of 250 kg/hour capacity and 

captive SLF spread over 25,000 1112 area for management 

of hazardous wastes. 

2. No unit has been granted authorization for processing of spent 

catalyst generated from oil industries. 

If 



3. ln compliance ofHon'ble NGT order dated 02.11.2015 in the 

matter of O.A. No. 284/2015; OS PCB informed that unit has 

been directed not to enter into or execute any deal which plans 

tom dispose of spent catalyst by using it as raw material 

without having approval from CPCB. 

2. Tamil Nadu 

Pollution Control 

Board (TNPCB) 

submitted the 

information vide 

letter dated 

01.07.2020 

1. There is only one oil refinery i.e. M/s Chennai Petroleum 

Corporation Ltd., Dist. Tiruvallur located m the state 

generating spent catalyst Category 4.2 of Schedule-I and 02 

Petrochemical units i.e., (i) M/s Tamil Nadu Petro Products 

Ltd. & (ii) M/s Celex Petro Chemicals Ltd., in Tiruvallur 

District generating spent catalyst Category 1.6 of Schedule-I. 

2. As per information provided details of spent catalyst disposal 

(for 2019-20) are as follows: 

1. Mis Tamil Nadu Petro Products Ltd. has exported 13.20 

MT (including 3.7532 MT of previous year stock) of spent 

catalyst (Category 1.6) to M/s Jhonson Mattey, PGM 

Refining, England, UK 

11. M/s Celex Petro Chemicals Ltd. has not generated any 

spent catalyst (Category l 6) this year but disposed O. 910 

MT of previous stock in CHWTSDF at Gummudipundi. 

iii. Mis Chennai Petroleum Corporation Ltd., Dist. Tiruvallur 

has disposed 55.27 Mt of spent catalyst (Category 4.2) in 

in CHWTSDF at Gummudipundi and 45 MT is stored 

within the premises. 

3. TNPCB has not granted any authorization for utilization of 

spent catalyst under Rule 9 ofHOWM Rules, 2016. 

4. One unit 1.e., M/s Hydromet India Pvt. Ltd., Dist. 

Kancheepuram has been authorized for recycling of spent 

catalyst for recovery of zinc and nickel compound. However, 

unit was not in operation for past 02 years. 
..., 
.) . Karnataka State 

Pollution Control 

Board submitted the 

1. There is only one oil refinery i.e., Mis Mangalore 

Refinery and Petrochemical Complex, located at 

Mangalore. 



information vide 

letter dated 

20.08.2020 

2. There are no re-processors who are authorized for 

processing of spent catalyst generating from oil industry 

under Rule 9 ofHOWM Rules, 2016 in Karnataka. 

3. There are no recyclers who are authorized for recovery 

of metals from spent catalyst received from oil industries 

listed as serial no. IO in Schedule-IV of HOWM Rules, 

2016 in Karnataka. 

4. As per Annual return (Form-4) submitted, details 

provided for spent catalyst generation and disposal is 

given below: 

Year Opening 
Stock 
(Ml) 

Quantity 
Generated 
(M7) 

Quantity 
Disposed 
(M7) 

Nome 
Disposal 
Facility 

of Stock 
Stored 
(MT) 

2017 
-18 

994.93 12.8 Co­ 
processing 

670.4 

750.64 Recvcler 

2018 670.4 
-19 

2426. 71 2366 Co- l 74.58 
processmg 

552.01 Recycler 

2019 174.58 
-20 

1453 975 Co- 197.72 
processing 

453.9 Recycler 

5. The unit disposing the generated spent catalyst to 

recyclers/utilizers such as Rubamin Ltd. & Eurecat India 

Catalyst Services Pvt Ltd. Gujarat, Arth Metallurgicals 

Pvt Ltd. C.G. and Vyankatesh Metals and Alloys Pvt. 

Ltd. M.P. 

6. For co-processing in cement kiln, unit is sending spent 

catalyst to ACC Ltd., Gulbarga and J K Cements, 

Muddapur in Karnataka. 

7. Form-3 submitted by the unit is . 

4. Uttar Pradesh 

Pollution Control 

Board submitted 

reply vide mail 

dated 10.08.2020 

l. There is only one oil refinery i.e., M/s IOCL Mathura 

Refinery, located at Mathura in U.P. 

2. No information provided regarding any re- 

processors/utilizers under Rule 9 ofHOWM Rules, 2016 

or any recyclers who are authorized for recovery of 

11-- 



metals from spent catalyst received from oil industries 

listed as serial no. IO in Schedule-IV of HOWM Rules, 

2016. 

3. As per authorization unit 1s permitted to generate 

250MT/Annum of spent catalyst (Category 4.2 of 

Schedule I) and dispose the same to metal reclaimers 

through MSTC e-auction or into TSDF. 

4. As per Annual return (Form-4) submitted, details 

provided for spent catalyst generation and disposal is 

given below: 

Year Quantity Quantify 
Generated Disposed 
(MT) (MT) 

Name r~l Srock 
Disposal Stored 
Facility (MT) 

2017 
-18 

Nil Nil Nil 

2018 768.82 
-19 

768.82 Recyclers 0 

2019 237.06 
-20 

9.06 TSDF- 227.99 
Bharat 
Oil and 
Waste 
Managem 
ent 
Limited 

5. The unit disposing the generated spent catalyst to 

recyclers/utilizers such as Rubamin Ltd. Gujarat, Arham 

Industries, Rajasthan, Hindustan Platinum, Maharshtra 

and Vyankatesh Metals and Alloys Pvt. Ltd. M.P. 

6. In year 2018-19 unit has generated and disposed 518.82 

MT additional spent catalyst for which unit 1s not 

authorized. 

II 5. Andhra Pradesh 

Pollution Control 

Board (APPCB) 

No information received regarding generation and utilization 

of spent catalyst in the state . 

6. Jammu Kashmir 

Pollution Control 

Board (JKPCB) 

submitted the 

1. There is only one authorized re-processors in J&K using 

spent catalyst from oil refineries for recovery of metals 

namely M/s Sita Ram Industries, District: Simba. 

{G 



information vide 2. The copy of authorization under HOWM Rules, 2016 is not 

letter dated provided. 

31.08.2020 -, Copy of passbook was submitted. As per passbook it was _). 

found that unit is permitted for recycling of all types of spent 

catalyst containing nickel & copper alloy, cobalt, 

molybdenum and titanium. 

4. Mostly spent catalyst obtained from fertilizer industry. 

17. Chhattisgarh No information received regarding spent catalyst re- 
Environment processor/utilizers in the state . Conservation Board 
(CECH) 

l8. Rajasthan Pollution No information received regarding spent catalyst re- 
Control Board processor/utilizers in the state . (RPCB) 

~ 9. Telangana State No information received regarding spent catalyst re- 
Pollution Control processor/utilizers in the state . Board (TSPCB) 

Table -2: Details of handling, management and disposal of 

spent catalyst as submitted by Oil refineries 

Sr. Name & Address Observations 

No. Refinery 

Mis. Hindustan 1. 

Petroleum 

Corporation 

Limited (HPCL), 

Visakha Refinery, 

Malkapuram, 2. 

Visakhapatnam, 

The unit has Consent for Operate under section 25/26 of Water 

(Prevention & Control of Pollution) Act l 974 and under 

section 21 of Air (Prevention & Control of Pollution) Act 

1981. Unit has Authorization under HOWM Rules, 2016 valid 

up to 31.12.2020. 

The unit is permitted for generation, collection, storage and 

disposal up to 1202.7 MT of spent catalyst (Category 4.2 of 

Schedule - 1) annually to authorized re-processors, Recyclers 

and TSDF. 

3. The unit has TSDF membership with Coastal Waste 

Management Project, Visakhapatnam which is valid up to 

31.03.2021. 

4. Form-3 maintained by the unit showing month-wise generation 

of spent catalyst. However, daily generation of hazardous 

waste is not maintained as per HOWM Rules, 2016. 

/9 



5. The details of spent catalysts management as per Annual 

Return (Form-4) submitted by the unit is as follows: 

Year Generated 
Quantity 
(/'vf'l) 

Disposed 
Quantity 
(MT) 

Name of Disposal Stock 
Facility Stored 

(Ml) 
2017 
-18 

543 349.5 Mis Coastal Waste 400 
Management Project 
(TSDF). Visakhapatnam 

8.5 M/s Ganesh Steel & 
Alloys Ltd., Kolkata, 
W.B. 

2018 526.5 
-19 

665.3 M/s Coastal Waste 304.5 
Management Project 
(TSDF). Visakhapatnam 

81.8 M/s Ultra Tech Cements 
Ltd. 

2019 1236 
-20 

373.8 M/s Coastal Waste 1149.5 
Management Project 
(TSDF). Visakhapatnam 

369.7 M/s Ultra Tech Cements 
Ltd. 

59.2 M/s Arth Metallurgicals 
Pvt Ltd .. Raipur, C.G. 

6. Unit has submitted Form-IO (Manifest) for abovesaid 

disposals. 

2. M/s Oil & Natural 1. Unit has Consent for Operate under section 25/26 of Water 

Gas Corporation 

(ONGC), 

Tatiphaka 

Refinery, East 

Godavari District 

PIN-533249, 

Andhra Pradesh 

(Prevention & Control of Pollution) Act 1974 and under 

section 21 of Air (Prevention & Control of Pollution) Act 1981. 

Unit has Authorization under HOWM Rules, 2016 valid up to 

30.09.2022. 

2. According to Authorization, unit 1s only permitted for 

collection, storage, treatment, transport and disposal of waste 

oil of quantity 150 LPA 

3. There is no use/generation of spent catalyst in this refinery. 

4. As per From-IO (Annual return) information, unit has 

generated 84 KL and sold to M/s Saizrol Industries, Erode in 

2016-17, 52.5 KL in 2017-18 which was stored only and 

69.510 KL used oil which is sold to M/s Indo Petro Products, 

Cuddapah. 
..., _, . M/s Indian Oil 

Corporation 

1. Unit has submitted Consent for Operate under section 25/26 of 

Water (Prevention & Control of Pollution) Act 1974 and under 

Q..o 



Limited, Digboi 

Refinery, Oigboi- 

786171 

section 21 of Air ( Prevention & Control of Pollution) Act 198 l 

valid up to 31.03.2020. Unit has Authorization under HOWM 

Rules, 2016 valid up to 22.12.2021. 

2. Unit 1s permitted for generation, collection, storage and 

disposal up to 150 MT of spent catalyst (Category 4.2 of 

Schedule - l) annually to authorized re-processors/recyclers 

and TSDF. 

3. The unit has not provided TSDF membership information. 

4. The unit has not maintained daily generation of hazardous 

waste as per Form-3 of HOWM Rules, 2016. 

5. Annual Return (Form-4) provided by the unit. However, there 

was no generation of spent catalyst in the year 2017-18 & 

2018-19 and 56 MT spent catalyst has been generated in the 

year 2019-20. But the details of disposal of spent catalyst has 

not provided. 

6. As per manifest submitted it was found that in August 2016 

unit has sent 68.332 MT of spent catalyst to M/s Ganesh Steel 

& Alloys Pvt. Ltd., Kolkata, W.B. and 11.350 MT to M/s J S 

Pigments Pvt. Ltd., Hooghly. 

4. Mis Indian Oil 1. Unit has Consent for Operate under section 25/26 of Water 

Corporation (Prevention & Control of Pollution) Act 1974 and under 

Limited Guwahati section 21 of Air (Prevention & Control of Pollution) Act 1981 

Refinery, valid up to 31.03.2021. Unit has Authorization under HOWM 

Noonmati Rules, 2016 valid up to 26.01.2020. However, renewal of 

Guwahati- 781020, authorization applied on 01.10.2019. 

Assam 2. There is no TSDF in the state thus unit does not have any TSDF 

membership. 

3. The daily generation of spent catalyst has been not maintained 

as per Form-3, of HOWM Rules, 2016. 

4. Annual Return (Form-4) submitted by the unit but the 

documents were not maintained as per HOWM Rules, 2016 

and details of spent catalysts management is as follows: 



Yeor Generated Disposed Nome of' Disposal Stock 
Quantity Quantity Facility Stored 
(MT) (MT) (MT) 

Q017 9.995 --- --- --- 
-18 

Q018 16.97 52.716 Mis Arham --- 
-19 Industries. Bharatpur 

2.086 M/s Ganesh Steel & 
Alloys Ltd., Kolkata 

Q0]9 22.3 46.292 M/s Ganesh Steel & --- 
-20 Alloys Ltd., Kolkata 

5. The quantity of spent catalyst disposed as per manifest 

submitted for the year 2018 & 20 I 9 and in Annual return are 

same. 

6. However, the verification of generation and disposal quantity 

of spent catalyst was not done as the documents were not 

maintained as per HOWM Rules, 2016. 

5. M/s Numaligarh 1. 

Refinery P.O. 

Numaligarh 

Refinery Project 

Dist Golaghat, 

Assam 

Unit has Consent for Operate under section 25/26 of Water 

(Prevention & Control of Pollution) Act 1974 and under 

section 21 of Air (Prevention & Control of Pollution) Act 1981 

valid up to 3103.2020. But, Assam PCB vide notification 

dated 24.04.2020 extended validity of consent in their State for 

03 months in wake of COVID 19. Application of renewal is 

submitted. 

2. Unit has Authorization under HWM Rules, 2008 valid up to 

07.01.2021. 

3. There is no TSDF in the state thus unit does not have any TSDF 

membership. 

4. The Form-3 has been maintained month wise, however daily 

generation of spent catalyst has been not maintained as per 

HOWM Rules, 2016 

5. CPCB is unable to verify the details of spent catalysts as the 

documents were not maintained as per HOWM, Rules, 2016. 

However, details of spent catalysts from Annual Return (Form- 

4) submitted by the unit are as follows: 

Year Generated Disposed Nome of' Stock 
Quantity Quantity Disposal Stored 
(MT) (MT) Facility (MT) 



2017-18 97.840 -- Sold to -- 
Recycler 

2018-19 NlL -- -- -- 
2019-20 380 -- -- -- 

6. Quantity disposed as per manifest shows that spent catalyst 

were sold to M/s Arth Mettalurgicals, Raipur, C.G. However, 

it was observed that some Manifests (Form-IO) submitted does 

not mention date of disposal. The manifest (Form-l O) has not 

been maintained as per HOWM, Rules 2016. 

6. Mis Indian Oil 

Corporation 

I. Unit has Consent for Operate under section 25/26 of Water 

(Prevention & Control of Pollution) Act 1974 and under 

Limited section 21 of Air (Prevention & Control of Pollution) Act 1981 

Bongaigaon valid up to 31.03.2020. But, Assam PCB vide notification 

refinery, PO dated 24.04.2020 extended validity of consent in their State for 

Dhaligaon, Dist- 03 months in wake of COVID 19 i.e., up to 30.06.2020. 

Chirang Pin- 2. Unit has Authorization under HOWM Rules, 2016 valid up to 

783385, Assam 06.08.2022. Unit has permission for generation, collection, 

transportation and storage of spent catalyst (Category 1.6 of 

Schedule I) of quantity 4.17 MT/month. Spent catalyst 

(Category 4.2 of Schedule I) 1s not generated as per 

authorization. 

3. However, unit has mentioned in Form-3 and Form - 4 spent 

catalysts as Category 4.2 of Schedule I. Unit shall rectify the 

category of hazardous waste in authorization. 

4. Unit has no TSDF membership as no TSDF exist in State of 

Assam. 

5. The Form-3 has been maintained month wise, however daily 

generation of spent catalyst has been not maintained as per 

HOWM Rules, 2016. 

6. Annual Return (Form-4) submitted by the unit and details of 

spent catalysts found are as follows: 

Year Generated Disposed Name ol Stock Stored 
Quantify Quantity Disposal (MT) 
(M7) (M'l) Facility 

2017- 200.632 --- --- 228.0 (27 .368 
18 previous stock) 



2018- 11.252 
19 

2019- 20.375 
20 - 

232.0 M/s Arth 7.25 
Metallurgic 
al Pvt Ltd .. 
Raipur, CG. 

27.625 

7. Manifest submitted shows that spent catalyst were sold to M/s 

Arth Metallurgicals, Raipur, CG. in November-December 

2018 & February-May 2019. 

7. M/s Indian Oil 

Corporation, 

Barauni Oil 

Refinery, Dist­ 

Begusari-85114, 

Bihar 

1. Unit has Consent for Operate under section 25/26 of Water 

(Prevention & Control of Pollution) Act 1974 and under 

section 21 of Air (Prevention & Control of Pollution) Act 1981 

valid up to 30.11.2023. Unit has Authorisation under HOWM 

Rules, 2016 valid up to 06.01.2024. 

2. Unit is permitted for generation, collection, storage, sale and 

disposal up to 1980 MT of spent catalyst (Category 4.2 of 

Schedule - I) annually to ACC Cements, Chaibasa for co- 

processing. 

3. Unit has no TSDF membership. 

4. Form-3 maintained by the unit showing month-wise generation 

of spent catalyst. Form-3 is not maintained as daily record. As 

per Form-3 unit has sent spent catalyst to M/s ACC Cements 

from April 2017 to August 2018, then both Mis ACC Cements 

& M/s Ambuja Cements in August 2018-September 2018 and 

from September 2018 to March 2020 to M/s Ambuja Cements 

only 
5. Annual Return (Form-4) submitted by the unit and details of 

spent catalysts are as follows: 

Year Generated Disposed Name of Stock 
Quantity Quantity Disposal Facility Stored 
(MT) (Ml) (MT] 

2017- 1980.8 2513 M/s ACC --- 
18 Cement Works 
2018- 1976.2 7252 M/s ACC 1853..41 
19 Cement Works 

& M/s Ambuja 
Cements 

2019- 969.8 824 M/s Ambuja 1999.3 
20 Cements 



6. Unit has mentioned in Form -3 as well as in Form - 4 that other 

spent catalyst sent to authorized recycler but no details 

provided. 

7. As provided in Annual Return the quantity of generated spent 

catalyst doesn't match with the quantity of disposed quantity. 

Quantity disposed in 2018-19 which is 7252 MT was found 

very high against per permitted quantity of 1980 MT per annum 

in authorization. 

8. M/s Reliance 1. Unit has Consent for Operate under section 25/26 of Water 

Industries Ltd., (Prevention & Control of Pollution) Act 1974 and under 

Meghpar, Dist. section 21 of Air (Prevention & Control of Pollution) Act 1981 

Jamnagar, valid up to 23 04 2021. Unit has Authorization under HOWM 

Gujarat-361142 Rules, 2016 valid up to 23.01.2021. 

2. Unit is permitted for collection, storage, transportation and 

disposal up to 2000 MT of spent catalyst (Category 4.2 of 

Schedule - 1) annually to TSDF and authorized re-processor. 

3. Unit has not submitted any TSDF membership. 

4. Form-3 maintained by the unit showing annual generation of 

spent catalyst. Form-3 is not maintained as daily record. 

5. As per Form - 3 and Annual Return (Form-4) submitted by the 

unit and details of spent catalysts are as follows: 

Year Generated 
Quantity 
(MT) 

Disposed 
Quantity 
(MT) 

Name 
Facility 

of Disposal Stock 
Stored 
(MT) 

2017 195 181.232 Recyclers 1.e., 
-18 Rubamin Ltd., & 
>----+------+------I >------I 
2018 2407.5 1858.767 Eurecat India catalyst 694.8 

Services Pvt. Ltd 
(Gujarat). Arham 
Industries & Ravindra 
Heraeus (Rajasthan) 
and Refracast 
Metallurgical Pvt. Ltd. 
(Raipur C.G.) 

-19 

146.1 

2019 
-20 

1378 204.99 Recycler (Arth 
Metallurgicals Pvt. 
Ltd., Raipur, C.G.) 

1867.8 
l 

6. Above details of recyclers have been verified by the Form - 

IO (Manifest) submitted by the unit. 



7. Unit 1s permitted for 2000 MT of spent catalyst m 

authorization However, it was observed that 2407.5 MT of 

spent catalyst generated in 20 l 8-19 as per Annual Return 

submitted. 

9. M/s Reliance 1. Unit has Consent for Operate under section 25/26 of Water 

Industries Limited, (Prevention & Control of Pollution) Act 1974 and under 

"A Unit-Reliance section 21 of Air (Prevention & Control of Pollution) Act 198 l 

Jamnagar SEZ" valid up to 29.12.2020. Unit has Authorisation under HOWM 

P.O. Reliance Rules, 2016 valid up to 29.12.2020. 

Greens, 2. Unit is permitted for collection, storage, transportation and 

Motikhavadi, disposal up to 2200 MT of spent catalyst (Category 4.2 of 

Jamnagar-361142, Schedule - l) annually to TSDF and authorised re-processor. 

3. Unit has not submitted any TSDF membership. 

4. Form-3 maintained by the unit showing annual generation of 

spent catalyst. Form-3 is not maintained as daily record. 

5. As per Form - 3 and Annual Return (Form-4) submitted by the 

unit and details of spent catalysts are as follows: 

Year Generated 
Quantity 
(M'f) 

Disposed 
Quantity 
(MI) 

Name 
Facility 

Disposal Stock 
Stored 
(MT) 

2017 
-18 

215 206.5 I.e .. 
Rubamin Ltd .. 
(Gujarat), Arham 
Industries (Rajasthan) 
and Rcfracast 
Metallurgical Pvt. Ltd. 
(Raipur). Star Alloy & 
Chemicals Pvt. Ltd. 
(Korba) C.G. and 111 

TS D F Saurashtra 
Enviro Projects 

146.1 

2018 192 
-19 

200.05 Recyclers 1.e., 0.45 
Rubarnin Ltd., 
(Gujarat), Refracast 
Metallurgical Pvt. Ltd. 
(Raipur). C.G. and in 
TSDF Saurashtra 
Enviro Projects) 

2019 730.5 
-20 

727.95 Recycler i.e., Rubamin 4.41 
Ltd., (Gujarat) and 
(Arth Metallurgicals 
Pvt. Ltd., Raipur. 
C.G.) 

'26 



6. Above details of recyclers have been verified by the Form - 

10 (Manifest) submitted by the unit. 

7. The quantity of spent catalyst generated, disposed and then 

stored by the end of financial year showing imbalance in 

quantity. 

0. Mis Essar Oil 1. Unit has Consent for Operate under section 25/26 of Water 

Limited, Vadinar (Prevention & Control of Pollution) Act l 974 and under 

Refinery, Po. section 2 l of Air (Prevention & Control of Pollution) Act 1981 

Khambhaliya, valid up to 16.09.2022 Unit has Authorization under HOWM 

Dist. Jamnagar, Rules, 2016 valid up to 16.09.2022. 

Gujarat-36 I 305 2. Unit is permitted for collection, storage, transportation and 

disposal up to 8000 MT of spent catalyst (Category 4.2 of 

Schedule - I) annually through actual user/TSDF/Incineration. 

3. Unit has submitted TSDF membership with M/s Saurashtra 

Enviro Projects Pvt. Ltd. 

4. Form-3 maintained by the unit showing month-wise generation 

of spent catalyst. Form-3 is not maintained as daily record. 

5. As per Form - 3 and Annual Return (Form-4) submitted by the 

unit and details of spent catalysts are as follows: 

Year Generated 
Quantity 
(MT) 

Disposed 
Quantity 
(MT) 

Name of Disposal Stock 
Facility Stored 

(MT) 
2017- 
18 

180.23 337 Rubamin Ltd.. 39.83 
(Gujarat) 

26 M/s Vvankatesh 
Metals & Alloys. 
Indore 

98 M/s Rcfracast 
Metallurgicals Pvt. 
Ltd., Raipur, C.G. 

80.4 M/s Bravo Agro Tech. 
SurendraNagar 

2018- 2797 
19 

58 Rubamin 
(Gujarat), 

Ltd.. 2751 

28 M/s Bravo Agro Tech, 
Surendralvazar 

2019- 73 1018.15 Rubamin Ltd., 
20 93.64 (Gujarat) 

1713 

6. Form - 10 (Manifest) details were submitted by the unit in 

tabulated form but no copies were provided for verification. 

2Jf- 



1. M/s Indian Oil 

Corporation 

Limited , Gujarat 

Refinery, P.O. 

Jawaharnagar 

Vadodara-391320, 2. Unit is permitted for disposal up to 1300 MT of spent catalyst 

Gujarat 

1. Unit has Consent for Operate under section 25/26 of Water 

(Prevention & Control of Pollution) Act 1974 and under 

section 21 of Air (Prevention & Control of Pollution) Act 198 l 

valid up to 30.09.202 I Unit has Authorization under HOWM 

Rules, 2016 valid up to 30.09.2021. 

(Category 4.2 of Schedule - I) monthly through registered 

recycler/TSDF. 

3. Unit has submitted TSDF membership certificate with Mis 

Nandesari Environment Control Ltd., Baroda & M/s Bharuch 

Enviro Infrastructure Ltd., Ankleshwar. 

4. Form-3 maintained generation-wise for spent catalyst. 

5. Annual Return (Form-4) submitted by the unit and details of 

spent catalysts are as follows: 

Year Generated Disposed 
Quantity Quantity 
(MT) (MT) 

Name of Stock 
Disposal Facility Stored 

(MT) 
2017- 825.2 170.74 NECL(TSDF) 
18 962.53 Recycler 
2018- 251 216 NECL(TSDF) 
19 84.315 Recycler 

945.48 

2019- 430 134.595 NECL (TSDF) 
20 607.885 Recycler 

633 

6. Form - 3 and manifest shows spent catalyst disposal to the 

following recyclers i.e., M/s Asian Barrels, Ankleshwar, M/s 

Hindustan Enviro Life Protection Services Limited, 

Ahrnedabad, M/s Ganesh Steel and Alloy Limited, Kolkata, 

M/s Rubamin Limited, Panchrnahal, Vadodara, Mis Shree Sita 

Ram Industry Private Limited, Jammu, M/s Refracast 

Metallurgicals Private Limited, Chhattisgarh, M/s Janta Tin 

Supply Co., Ahmedabad. 

2. M/s Indian Oil 

Corporation 

Limited, Panipat 

Refinery, Village 

Baholi .Refinery 

1. Unit has Consent for Operate under section 25/26 of Water 

(Prevention & Control of Pollution) Act 1974 and under 

section 2 I of Air (Prevention & Control of Pollution) Act 1981 

valid up to 30.09.2021 Unit has Authorisation under HOWM 

Rules, 20 I 6 valid up to 30.09.2021. 



Road, Panipat- 

132410. Haryana 

2. Unit is permitted for disposal up to 600 MT of spent catalyst 

(Category 4.2 of Schedule - I) annually at onsite SLF and 1200 

MT to Authorised recycler. 

3. Unit has TSDF membership with Mis Gujarat Enviro 

Protection & Infrastructure (Haryana) Pvt. Ltd. A copy of work 

order is provided but membership certificate is not submitted. 

4. Form-3 maintained month-wise generation of spent catalyst 

and only 2019-20 record is provided. 

5. Annual Return (Form-4) submitted by the unit and details of 

spent catalysts are as follows: 

Year Quantity 
Generated 
(MT) 

Quantity 
Disposed 
(MT) 

Name 
Disposal 
Facility 

of Stock 
Stored 
(MT) 

2017-18 619 440 Rccvclcr 179 

2018-19 1648.75 311. 9 Recycler 1835.75 

2019-20 1350 550 Captive SLF 1950 
592.2 Recycler 

6. Manifest verification found that spent catalyst sent to 

following recyclers i.e., Arham Industries Limited, Refracast 

Metallurgical Pvt Ltd , Rubamin Limited - Metal Unit, Bravo 

Agrotech, Vyankatesh metals and Alloys. 

d. M/s Mangalore 1. Unit has Consent for Operate under section 25/26 of Water 

Refineries and (Prevention & Control of Pollution) Act 1974 and under 

Petroleum Ltd., section 21 of Air (Prevention & Control of Pollution) Act 1981 

Kuthethur, valid up to 30.06.2021 Unit has Authorisation under HOWM 

Mangalore Taluk, Rules, 2016 valid up to 30.06.2021. 

D K District, 2. Unit has been permitted different quantities of generation of 

Karnataka spent catalyst (category 4.2) of various operational units for 

different time period and authorized for disposal to KSPCB 

authorized TSDF or SPCB authorized co-processor/recycler. 

3. Unit has no TSDF membership. 

4. Form-3 submitted by the unit is maintained generation wise 

and from each unit operation process. 

5. As per Annual return (Form-4) submitted, details provided for 

spent catalyst generation and disposal is given below: 



Year Opening Quantity Quantity Name of Stock 
Stock Generated Disposed Disposal Stored 
(MT) (MT) (MT) Facility (MT) 

2017 --- 994.93 12.8 Co- 670.4 
-18 processm 

_g 
750.64 Rccvclcr 

2018 670.4 2426.71 2366 Co- 174.58 
-19 proccssm 

g 

552 0 I Recycler 

2019 l 74.58 1453 975 Co- 197.72 
-20 processin 

g 
453.9 Recycler 

6. The unit disposing the generated spent catalyst to 

recyclers/utilizers such as Rubamin Ltd. & Eurecat India 

Catalyst Services Pvt. Ltd. Gujarat, Arth Metallurgicals Pvt. 

Ltd. C.G. and Vyankatesh Metals and Alloys Pvt. Ltd. M.P. 

7. For co-processing in cement kiln, unit is sending spent catalyst 

to ACC Ltd., Gulbarga and J K Cements, Muddapur in 

Karnataka. 

4. M/s BPCL Kochi 

Refinery, PB No. 2, 

Ambalamugal. 

Kochi, Emakulam - 

682 302 Kerala 

l. Unit has not submitted Consent for Operate under section 

25/26 of Water (Prevention & Control of Pollution) Act 1974 

and under section 21 of Air (Prevention & Control of 

Pollution) Act 1981. Unit has not submitted Authorisation 

under HOWM Rules, 2016. However, unit mention in covering 

letter that they have submitted (70 and Authorisation. 

2. Unit has TSDF membership with Mis Kerala Enviro 

Infrastructure Ltd. A copy of agreement 1s provided but 

membership certificate is not submitted. 

3. Form-3 maintained generation-wise data of spent catalyst and 

only 2017-18 & 2018-19 record is provided. Form-3 not 

maintained as daily record. 

4. Annual Return (Form-4) submitted by the unit and details of 

spent catalysts are as follows: 
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Year 

2017 
-18 
2019 
-20 

Generated Disposed Name ol Disposal Stock 
Quantity Quantity Facility Stored 
(MT) (M'/) (MT) 
985.06 251.135 TSDF 179 

733.84 Recycler 
1854.48 833.89 TSDF 916.84 

104.55 Recycler (Mis Shree 
Sitaram Industries 
Pvt. Ltd., Mis 
Refracast 
Metallurgicals Pvt. 
Ltd. and Mis Ganesh 
Steel & Alloys Ltd. 

5. Annual return (Form-4) 2018-19 is not provided. 

6. Unit informed that manifest shall be sent through courier but 

CPCB has not received any manifest (Form-10) yet. 

Mis Bharat Oman 
Refineries Limited 

(BORL). 
Administrative 

building Refinery 

complex, Post 

BORL Residential 
complex. BINA 

Dist: Sagar - 

470124,Madhya 

Pradesh 

1. Unit has Consent for Operate under section 25/26 of Water 

(Prevention & Control of Pollution) Act 1974 and under 

section 21 of Air (Prevention & Control of Pollution) Act 1981 

valid up to 31.12.2020. Unit has Authorization under HOWM 

Rules, 2016. 

2. Unit is permitted for disposal up to 1500 MT of spent catalyst 

(Category 4.2 of Schedule - I) annually to SPCB/CPCB 

authorized recycler/re-processors. 

3. Unit has TSDF membership with Madhya Pradesh Waste 

Management Project. Membership certificate submitted. 

4. Form-3 maintained generation-wise data of spent catalyst. 

Form-3 not maintained as daily record. 

5. As per Form-3 and Annual Return (Form-4) submitted by the 

unit, the details of spent catalysts are as follows: 

Year Generated Disposed Name of Disposal Facility 
Quantity Quantity 
(MT) (MT) 

2017 425.33 259.23 Mis Vyankatesh Metals & 
-18 Alloys Pvt. Ltd. 

211.1 M/s Ganesh Steel & Alloys Ltd. 
2018 1180 1180 M/s Refracast Metallurgicals 
-19 Pvt. Ltd. 
2019 425.37 60.09 Mis Ravindra Heraeus Pvt. Ltd. 
-20 57.3 Mis Hindustan Platinum Ltd. 

284.32 Mis Vyankatesh Metals & 
Allovs Pvt. Ltd. 
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26.33 Mis Grishma Metals 
Technology, Palghar, 
Maharashtra 

6. Manifest (Form-10) for above disposal to recycler has been 

submitted by the unit. 

~6. Mis Hindustan ] Unit has Consent for Operate under section 25/26 of Water 

Petroleum (Prevention & Control of Pollution) Act 197 4 and under 
Corporation Ltd., section 21 of Air (Prevention & Control of Pollution) Act 1981 
Mahul. Chembur, valid up to 31.08.2020. Unit has Authorization under HWM 
Mumbai -400074, Rules, 2008 valid up to 31.08.2020. 
Maharashtra 

2. Unit is permitted for disposal up to 4332 MT of spent catalyst 

(Category 4.2 of Schedule-I) annually to CHWTSDF only. 
..., Unit has submitted copy of work order of Mumbai Waste _). 

Management Limited (MWML). Membership certificate not 

submitted 

4. Form-3 maintained month-wise generation data of spent 

catalyst. Form-3 not maintained as daily record. 

5. Annual Return (Form-4) submitted by the unit, the details of 

spent catalysts are as follows: 

Year Quantity Quantity Name ofDisposal Facility 
Generated Disposed 
(MT) (Ml) 

2017- 1910.6 1846. l MWML 
18 45.1 Mis Team Eleven Pvt. Ltd .. 

Taloja 
9.1 Mis Hind Traders, MP 
10.3 Mis National Traders, Mumbai 

2018- 2054.52 30.57 Mis National Traders, Mumbai 
19 15.95 JBS Mines 

13.76 Mis Arth Metals & 
Metallurzicals 

27.99 Mis Team Eleven Pvt. Ltd, 
Talo_ja 

1966.3 MWML 
2019- 367.7 Mis Rubamin Ltd. 
20 82.7 Mis Refracast Pvt. Ltd. 

1748.8 MWML 
6. Manifest (Form-10) for above disposal to recyclers & TSDF 

has been submitted by the unit. 



7. It was observed that unit is authorized for disposal of spent 

catalyst only to TSDF but unit has provided some spent 

catalyst to recyclers/re-processors also. 

P. M/s Bharat 

Petroleum 

Corporation Limited 

Mumbai Refinery, 

Mahul, Mumbai 

400074. 

Maharashtra 

1 . Unit has Consent for Operate under section 25/26 of Water 

(Prevention & Control of Pollution) Act 1974 and under 

section 21 of Air (Prevention & Control of Pollution) Act 1981 

valid up to 3 l.08.202 l. Unit has Authorization under HOWM 

Rules, 2016 valid up to 3 l. 08. 2021. 

2. Unit is permitted for disposal up to 2538. 75 MT of spent 

catalyst (Category 4.2 of Schedule-I) annually to 

CHWTSDF /authorized re-processor. 

3. Unit has membership with Mumbai Waste Management 

Limited (MWML). Membership certificate submitted. 

4. Form-3 maintained generation-wise data of spent catalyst. 

Form-3 not maintained as daily record. 

5. Annual Return (Form-4) submitted by the unit and the details 

of spent catalysts are as follows: 

Year Genera red 
Quantity (MT) 

Disposed 
Quantity (MT) 

Name of Disposal 
Facility 

2017 
-18 

1315.21 852.74 MWML 
74.33 M/s Rajkob Industries 
223.33 M/s Refracast Pvt. Ltd. 
81.31 M/s Arham lndustries 
83.49 M/s Arth Metals & 

Metalluruicals 
2018 458.88 426.37 MWML 
-19 32.5 l M/s Refracast Pvt. Ltd. 
2019 97.47 367.7 MWML 
-20 30.04 M/s Refracast Pvt. Ltd. 
6. Manifest (Form-10) for above disposal to recyclers & TSDF 

has been submitted by the unit for year 2019 only. 

7. Annual return for 2019-20 shows incomplete generation of 

spent catalyst. 

8. In authorization only spent catalyst of category 4.2 mentioned 

but annual return filed by the unit shows various other 

hazardous wastes (such as spent carbon, spent clay and 

charcoal, molecular sieves, etc.) generated from 

manufacturing process being included in same category. 
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8. M/s Indian Oil 

Corporation, JOCL 

Paradip Refinery. 

P.O. Jhirnani, 

Via-Kujang, 

Jagatsinghpur- 

75414 l, 

l. Unit has Consent for Operate under section 25/26 of Water 

(Prevention & Control of Pollution) Act 1974 and under 

section 21 of Air (Prevention & Control of Pollution) Act 1981 

valid up to 31.03.2021. Unit has Authorization under HOWM 

Rules, 2016 valid up to 31.03.2024. 

2. Unit is permitted for disposal up to 2500 MT of spent catalyst 

(Category 4.2 of Schedule-I) annually to CHWTSDF, 

Jajpur/sale to actual users authorized by OSPCB/disposal in 

own SLF. 

3. No TSDF membership obtained as unit has captive Secured 

Landfill. 

4. Form-3 maintained month-wise generation data of spent 

catalyst provided for year 2019 only. Form-3 not maintained 

as daily record. 

5. Annual Return (Form-4) submitted by the unit and the details 

of spent catalysts are as follows: 

Year Generated 
Quantity 
(MT) 

Disposed 
Quantity 
(/'vJT) 

Name ofDisposal Facility 

2017- 489.5 
18 

209.5 Stored 111 disposal area for 
disposal through co­ 
processing 

22 Incineration and ash disposal 
in SLF 

250 Disposed in own SLF 
8 Disposed through recvcler 

2018- 1095 
19 

1095 Co-processing 111 cement 
industrv 

2019- 2484 
20 

1497.4 Disposed in own SLF 
986.9 Co-processing 111 cement 

industry 
6. Manifest (Form-I 0) for above disposal for co-processing in 

M/s Shree Cement has been submitted by the unit. 

9. M/s HPCL-Mittal 

Energy Limited, 

(Guru Gobind Singh 

Refinery), Village 

Phullo Khari, 

Taluka: 

Talwandisaboo. 

l. Unit has Consent for Operate under section 25/26 of Water 

(Prevention & Control of Pollution) Act 1974 and under 

section 21 of Air (Prevention & Control of Pollution) Act 1981 

valid up to 31.03.2022. Unit has Authorization under HOWM 

Rules, 2016 valid up to 30.07.2020. 



Distt. Bathinda. 

PIN-151301. 

Punjab 

2. Unit is permitted for disposal up to 2500 MT of spent catalyst 

(Category 4.2 of Schedule-I) annually for Generation, 

Collection, Storage, Recycling, Disposal. 

3. No TSDF membership obtained. Unit is sending hazardous 

wastes to approved vendors, for co-processing m cement 

industries/captive Secured Landfill. 

4. Form-3 maintained month-wise generation data of spent 

catalyst provided. Form-3 not maintained as daily record. 

Disposal date and quantity to authorized recyclers has 

mentioned in Form-3. 

5. Annual Return (Form-4) submitted by the unit and the details 

of spent catalysts are as follows: 

Year Generated 
Quantity 
(MT) 

Disposed 
Quantity 
(MT) 

Name of Disposal Stock 
Facility Stored 

(MT) 
2017 
-18 

1779.184 616.926 M/s Lakhdata Petrochem 
1162.258 M/s Arth Metallurgicals 

Pvt Ltd. 
20 l 8 82.22 42.22 M/s Ravindra Heraeus 40 
-19 Pvt. Ltd 
2019 770.71 810.71 MittalPigmentsPvt.Ltd. 
-20 Kota 

6. Manifest (Form-] 0) for above disposal has been submitted by 

the unit 

~O. M/s Chcnnai 

Petroleum 

Corporation Ltd, 

Manali Maanali 

village, 

Madhavaram Taluk, 

Tiiruvallur District. 

Tiiruvallur - 

600068, Tamil Nadu 

1. Unit has provided in the reply that they have Consent to 

Operate under section 25/26 of Water (Prevention & Control 

of Pollution) Act 1974 and under section 21 of Air (Prevention 

& Control of Pollution) Act 1981 valid up to 31.03.2020. Unit 

has Authorization valid up to 04.11.2019. But copy of CTO 

and Authorization not submitted. 

2. Unit informed that online application for renewal of consent 

and authorization is submitted to TNPCB. 

3. Unit has membership with Industrial Waste Management 

Association (IWMA). Unit submitted that for disposal of 

hazardous waste to Tamil Nadu Waste Management Limited 

(TNWML), the industry has to be member of IWMA. 
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4. Form-3 maintained month-wise generation data of spent 

catalyst provided. Form-3 not maintained as daily record. 

5. Annual Return (Form-4) submitted by the unit and the details 

of spent catalysts are as follows: 

Year Generated Disposed Name of Stock 
Quantity Quantity Disposal Facility Stored 
(M7) (MT) (MT) 

2017- --- 173.S TNWML-TSDF --- 
18 
2018- 130 124.8 TNWML-TSDF 5.2 
19 

6. Annual Return (Form 4) for 2019-20 has not been filed by the 

unit yet Annual return filed in 2017-18 does not mention 

quantity of generation, only disposal. 

7. Manifest (Form-10) for above disposal has been submitted by 

the unit and it was found that unit is disposing spent catalyst 

in TNWML. 

'l. Mis Chennai 

Petroleum 

Corporation Ltd, 

Cauvery Basin 

Refinery. 

Panangudi. 

Nagapattinarn 

District-611002_ 

Tamil Nadu 

l. Unit has not submitted Consent to Operate under section 25/26 

of Water (Prevention & Control of Pollution) Act 1974 and 

under section 21 of Air (Prevention & Control of Pollution) 

Act 1981 and Authorization under HOWM Rules, 2016. 

2. Quantity of permitted hazardous wastes is difficult to find in 

absence of CTO and Authorization. 

3. Unit has no membership with any TSDF. 

4. Only Form-3 and Form-4 submitted by the unit which do not 

include spent catalyst generation and disposal details. 

5. No Manifest provided. Unit informed that no hazardous waste 

disposed to any recycler. 

~2. M/s Indian Oil 

Corporation 

Limited,, 

P.O.Mathura 

Refineries, Mathura- 

281006_ Uttar 

Pradesh 

l. Unit has Consent to Operate under section 25/26 of Water 

(Prevention & Control of Pollution) Act 1974 and under 

section 21 of Air (Prevention & Control of Pollution) Act 1981 

valid up to 31.12.2021. Unit has Authorization valid up to 

28.06.2022. 

2. Unit is permitted for disposal up to 250 MT of spent catalyst 

(Category 4.2 of Schedule-I) annually to approved metal 

reclaimers through MSTC/TSDF. 



3. Unit has submitted copy of work order with Bharat Oil and 

Waste Management Limited, U.P. No membership certificate 

submitted. 

4. Form-3 maintained month-wise generation data of spent 

catalyst provided. Form-3 not maintained as daily record. 

5. Annual Return (Form-4) submitted by the unit and the details 

of spent catalysts are as follows: 

Year Generated Disposed 
Quantity Quantity 
(MT) (M7) 

Name (~f 
Facility 

Disposal Stock 
Stored 
(MT) 

2017 NIL --- 
-18 
2018 768.82 
-19 

768.82 M/s Rubamin Limited, --­ 
Gujarat, M/s 
Vyankatesh Metals and 
Alloys Pvt. Ltd., M/s 
Hindustan Platinum 
Pvt. Ltd.. Navi 
Mumbai, M/s Arham 
Industries, Rajasthan 

2019 237.06 
-20 

9.06 M/s Bharat Oil & 227.99 
Waste Management 
Limited 

6. Annual Return (Form 4) for 2018-19 shows generation of 

spent catalyst more than permitted in authorization. 

7. Manifest (Form-10) for above disposal has been submitted by 

the unit. 

D. M/s Indian Oil 1. 

Corporation 

Limited- P.O. 

Haldia Refinery. 

Dist, Medinipore 

(E). Pin 721606, 

West Bengal 
2. 

Unit has not submitted Consent to Operate under section 25/26 

of Water (Prevention & Control of Pollution) Act 1974 and 

under section 21 of Air (Prevention & Control of Pollution) 

Act 1981. lt was found in Form-4, unit has Authorization dated 

15.12.2015. However, copy of CTO and authorization not 

submitted. 

Unit has submitted membership certificate with West Bengal 

Waste Management Limited (WBWML). 

3. Form-3 maintained generation-wise data of spent catalyst 

provided. Form-3 not maintained as daily record. 

4. Annual Return (Form-4) submitted by the unit and the details 

of spent catalysts are as follows: 
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Year Generated Disposed Name ol Disposal Stock 
Quantity Quantity Facility Stored 
(M'l) (MI) (M7) 

2017 1387.96 1211.48 WBWML 250.65 
-18 (including 

74.17 MT 
of 
Previous 
stock) 

2018 1289.1 1382.22 WBWML 150 
-19 
2019 1731.14 1194.59 WBWML 374.41 
-20 312.14 Recyclers (Ganesh 

Steel & Alloys, Arth 
Mctallurgicals Pvt. 
Ltd., Refracast 
Metallurgical Pvt. Ltd. 
& KGN Enterprises) 

5. Manifest (Forrn-l O) for above disposal has been submitted by 

the unit. 

Actions taken by the Committee: 

First meeting of committee - The first virtual meeting of the Committee constituted of 

members nominated by the CPCB and 5 concerned SPCBs/PCCs (Punjab, Haryana, West 

Bengal, Assam and Delhi) for preparation of factual and action taken report in compliance of 

above mentioned NGT matter was held on 02.07.2020. 

To verify the claims made by the applicant in OA 67/2020 w.r.t. handling, management and 

disposal of spent catalyst without authorisation under HOWM Rules, 2016 in different parts of 

the country, the Committee has proposed that there is need to visit 05 oil refineries including 

Panipat Refinery and Digboi Refinery and 05 re-processors including M/s Lakhdata Petro 

Chemicals and M/s Ganesh Steel and Alloys Limited in the month of August 2020 before 

submission of factual action taken report in the Hon'ble NGT 

Second meeting of committee - The second virtual meeting of the Committee was held on 

10.08.2020 to discuss about the course of action to carry out physical visits. It was decided that 

Oil Refineries (Generator of spent catalyst) and Recyclers/Re-processors of Spent Catalyst 

shall be physically visited and verified by the committee for preparation of factual and action 

taken report. 

But, due to COVID-19 pandemic, members of the Committee was in the opinion that it is 

difficult to carry out joint physical visits of large number of oil refineries and recyclers/re- 
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processors of Spent Catalyst. Therefore, it was proposed to carry out the physical visit 

scheduled as below: 

s Name of Unit Date of Committee Member 

No. Visit 

l. M/s IOCL, Panipat Refinery 18.08.2020 Sh. Anil C Ranveer, CPCB, 

Panipat (Haryana) Dr. Siddhartha Gautam, DPCC, 

2. M/s HPCL Refinery, 21.08.2020- Sh. Shailender Arora, HSPCB 

Bhatinda, Punjab 22 08.2020 Sh. Vijay Gupta, PPCB 

M/s Lakhdata Petrochern, 

Bhatinda, Punjab 
'> M/s Ganesh Steel & Alloys 12.08.2020 Sh. Sisir Monda! WBPCB & ., . 

Pvt. Ltd., Kolkata RD-CPCB, Kolkata 

4. M/s IOCL, Digboi Refinery, 21.08.2020 Sh. Pankaj Kr. Dutta, APCB 

Digboi, Assam. 

The Committee also suggested that, other members who may not be able to join the physical 

visit shall attend the visit through video conferencing for necessary actions. 

The committee also recommended to finalize the report before 30 August, 2020 which is to be 

submitted before Hon'ble NGT. 

Third meeting of committee - The third virtual meeting of the Committee was held on 

02.09.2020 for preparation and finalization of factual and action taken report in the matter of 

OA 67/2020 w.r.t. handling, management and disposal of spent catalyst. 

Field Observations: 

In wake of COVJD-19 pandemic situation and lockdown conditions prevailing in several 

states for its containment, CPCB in communication with committee members carried out few 

industries inspection and factual observations were given as below 

In compliance to the Hon'ble NGT order dated 20.03.2020, inspection was carried out by the 

committee comprising the officials from the Central Pollution Control Board, Punjab Pollution 

Control Board, West Bengal Pollution Control Board, Assam Pollution Control Board and 

Delhi Pollution Control Committee, to verify the complaints regarding unscientific handling, 

management and disposal of spent catalyst generated from various processes of the oil 

refineries. 



During visits, following oil refineries were inspected randomly and the observations of the 

committee are as follows: 

Sr. Name & address of Observations 

No. unit 

(1) Mis Indian Oil The unit was inspected on 18.08.2020 by Anil C. Ranveer 

Corporation Limited, (AD, CPCB) and Shailendra Arora (RO, HSPCB), whereas 

Panipat Refinery, other members of committee were requested to join virtually. 

Panipat, Haryana a) The unit has a Refinery Division and also Naphtha 

Cracker Division. Spent catalyst generated from refinery 

process categorized as 4.2 m Schedule I and from 

petrochemical process is 1.6 in Schedule I of HOWM 

Rules, 2016. 

b) Units have valid Consents and authorizations. But it was 

observed that Naphtha cracker division is generating and 

disposing additional spent catalyst quantity than permitted 

in their authorization. 

c) Records of spent catalyst generation was maintained on 

monthly basis. Hazardous waste generation records were 

not maintained as per Form-J ofHOWM, Rules, 2016. 

d) The spent catalyst storage area was not marked with any 

sign of hazardous waste storage site in Naphtha Cracker 

Division. Moreover, the shed area provided was not 

appropriate in size. Bags and Drums were also not 

properly labelled as per Rule 17 ofHOWM Rules, 2016. 

e) The unit is selling their spent catalyst to authorized 

recyclers/utilizers through e-auction on MSTC. The unit 

has prepared their own SoP for handling and management 

of hazardous waste. This SoP has maintained timeline of 

disposing hazardous waste in 90 days to recyclers/utilizers 

or captive SLF. 

f) During inspection it was found that, approximately 1906 

MT of spent catalyst were stored in the premises for more 
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than 90 days without intimation/permission of HSPCB 

which is a violation of Rule 8 of HOWM Rules, 2016. 

g) The unit has captive SLF of capacity 17,400 m3 

h) Detail inspection report of IOCL Panipat Refinery and 

Naphtha cracker Division is attached as Annexure-V. 

(2) Mis IOCL, Digboi The unit was inspected on 20.08.2020 by Pankaj Kumar Dutta 

Refinery, Assam (EE, APCB), whereas other members of committee were 

requested to join virtually. 

a) The unit is a Refinery generating spent catalyst of 

category 4.2 in Schedule I ofHOWM Rules, 2016. 

b) The unit have valid Consents and authorizations for 

generation and disposal of 150 MT per annum spent 

catalyst. 

c) In year 2019-20, the unit generated 61 .32 MT of spent 

catalyst and stored 81.89 MT till date (including 20.57 

MT previous stock). 

d) As per manifest and annual return, it was found that unit 

has last disposed spent catalyst in August 2016, therefore 

keeping rest of the spent catalyst more than period of 90 

days without intimation/permission of APCB which is a 

violation ofRule 8 ofHOWM Rules, 2016. 

e) The spent catalyst of Digboi refinery which is category 

4.2 of Schedule I of HOWM Rules, 2016 were disposed 

to Mis Ganesh Steel and Alloys Limited, Kolkata 

authorized by WBPCB for utilization of gasifier slag and 

spent catalyst category 18.1 of Schedule I of HOWM 

Rules, 2016. 

t) Detail inspection report of IOCL Digboi Refinery 1s 

attached as Annexure - VI. 

(3) HPCL-Mittal Energy The unit was inspected on 22.08.2020 by Anil C. Ranveer 

Limited, Bhatinda, (AD, CPCB), Dr. Siddhartha Gautam (EE, DPCC, Delhi) and 

Punjab Vijay Gupta (RO, PPCB) whereas other members of 

committee were requested to join virtually. 
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a) The unit 1s a Refinery generating spent catalyst of 

category 4.2 in Schedule I ofHOWM Rules, 2016. 

b) The unit have valid Consents and authorizations for 

generation and disposal of 2500 MT per annum spent 

catalyst. 

c) The unit is disposing its spent catalyst to authorized 

recyclers/utilizers through e-auction on MSTC. 

d) Records of spent catalyst generation was maintained on 

monthly basis. Hazardous waste generation records were 

not maintained as per Form-3 ofHOWM, Rules, 2016. 

e) The spent catalyst storage area was not marked with any 

sign of hazardous waste storage site. Storage drums were 

also not properly labelled as per Rule 17 ofHOWM Rules, 

2016. 

t) The unit has captive SLF of capacity 20,000 MT ETP 

chemical sludge and oil & grease skimming residue 

(Category 35.3 and 35.4 respectively of Schedule of 

HOWM Rules, 2016) are being disposed in captive SLF. 

g) Detail inspection report of HPC-Mittal Energy Limited 

Refinery is attached as Annexure- VU 

Other than oil refineries, the committee also carried out random inspection of spent catalyst 

recyclers/re-processors/utilizers and the observations of the committee are as follows: 

Sr. Name & address Observations 

No. ofunit 
1. M/s Ganesh Steel The unit was inspected on 12.08.2020 by Abhijit Chattopadhyay 

and Alloys (RD, CPCB-Kolkata), Sandeep Roy (Sc. D, CPCB-Kolkata) and 

Limited, Hooghly, Sisir Monda) (AEE, WBPCB) whereas other members of 

West Bengal committee were requested to join virtually. 

a) The unit is identified as Red category industry and also 

recycler/re-processors of hazardous waste. During inspection 

unit was in operation. 

b) The unit have valid Consent and Authorization under HOWM 

Rules, 2016 for utilization of gasifier slag and spent catalyst 



generated during production of ammonia m nitrogenous 

fertilizer industry as per SoP published by CPCB in June 2017. 

c) The unit is procuring hazardous waste (gasifier slag and spent 

catalyst) from M/s Gujarat Narmada Valley Fertilizer Company 

Limited and from some oil refineries also. 

d) The unit is not authorized to procure spent catalyst ( category 

4.2 of Schedule l ofHOWM Rules, 2016) from oil refineries. 

e) Records of hazardous waste storage were maintained as per 

Form-3 and labelling were followed as per HOWM, Rules, 

2016. 

t) The unit due to its utilization process generating hazardous 

wastes such as process slag and non-recyclable metallic dust 

which are being disposed through M/s West Bengal Waste 

Management Limited as per authorization condition. 

g) Detail inspection report of Ganesh Steel and Alloys Limited is 

attached as Annexure-VIII. 

11. M/s Lakhdata The unit was inspected on 21.08.2020 by Anil C. Ranveer (AD, 

Petrochem, CPCB), Dr. Siddhartha Gautam (EE, DPCC, Delhi), Vijay Gupta 

Bhatinda, Punjab (RO, PPCB) and Ramandeep Sidhu (AEE, PPCB) whereas other 

members of committee were requested to join virtually. 

a) The unit is recycler/re-processors of hazardous waste and 

identified as Red category industry. During inspection unit was 

not in operation. 

b) The unit have valid Consent and Authorization under HOWM 

Rules, 2016 for collection, storage, recycling and utilization of 

Spent Catalyst (Category 4.2 of Schedule I of HOWM Rules, 

2016) of quantity 3200 MT/Annum. 

c) The process of metal reclamation through spent catalyst 

involves roasting, pulverization, leaching, purification, 

precipitation and drying. 

d) The spent catalyst (raw material) was found stored in MS 

Drums after roasting during inspection. The storage area was 

not properly marked. 



e) The unit has submitted Form-3 which 1s maintained on 

procurement basis of spent catalyst. Record was found 

maintained as per Form-3 of HOWM Rules, 2016. 

t) Upon verification of document, it was found that unit has 

procured 616.92 MT of spent catalyst from HPCL Refinery, 

Bhatinda; 71.62 MT of spent catalyst in June 2020 from IOCL, 

Panipat and 27.39 MT of spent catalyst from M/s IFFCO, 

Bareilly, U. P. 

g) The spent catalyst generated from (lFFCO) fertilizer industry 

falls under category 18. I of Schedule I of HOWM Rules, 2016 

but as per authorization, unit is only permitted for spent catalyst 

category 4.2 (spent catalyst from oil refineries) of Schedule I of 

said rule. 

h) The unit is not authorized to procure spent catalyst (category 

18. l of Schedule I of HOWM Rules, 2016) from fertilizer 

industry. 

i) The unit ts procunng spent catalyst through e-auction on 

MSTC. 

j) The unit has a dedicated hazardous waste storage area for 

hazardous waste being generated during recycling/utilization 

process. At the time of inspection the hazardous waste storage 

area was empty. 

k) Detail inspection report of Lakhdata Petrochem is attached as 

Annexure- IX. 

Observations: 

l. It was found that category of spent catalyst, quantity and disposal method is not defined 

clearly in the authorization granted by the concerned SPCB in case of IOCL Panipat and 

some other oil refineries. 

2. IOCL Panipat, Haryana, IOCL Mathura Refinery, Uttar Pradesh, IOCL Barauni, Bihar, 

Reliance Jarnnagar, Gujarat are generating Spent catalyst 8505.215 MT, 518.82 MT, 5202 

MT and 407 MT respectively, which are exceeding the authorised quantity of spent catalyst 



given in the authorization by the concerned SPCB during the last 3 years, which ts 

violations ofHOWM Rules, 2016. 

3. During the inspection of the committee, it was found that approximately 400 MT of spent 

catalyst was stored in the storage yard of IOCL Panipat. Upon verification of Form-3 and 

Form-10, it was found that JOCL Panipat has stored 1950 MT of spent catalyst more than 

90 days which is violation of Rule 8 of HOWM Rules, 2016. 

4. IOCL Digboi, Assam not maintaining the manifest records for assessing the actual quantity 

of generation and disposal of spent catalyst for last 3 years. But we found one manifest 

entry that they have sold 68.332 MT of spent catalyst to unauthorized utilizer namely 

Ganesh Steel and Alloys Ltd., West Bengal in August 2016. ln this case, IOCL Digboi, 

Assam and Ganesh Steel and Alloys Ltd., West Bengal are violating HOWM Rules, 2016. 

5. Similarly, IOCL Vadodara and IOCL Haldia are generating 1506.2 MT and 4482.37 MT 

of spent catalyst respectively in last 3 years. Out of it IOCL Vadodara and IOCL Haldia 

have sold 28.835 MT and 13 MT respectively to illegal utilizers namely, Ganesh Steel and 

Alloys Ltd., West Bengal, who is not authorized to process this spent catalyst. 

6. It was also observed the fertilizer industry-IFFCO, Bareilly, UP. sold their spent catalyst 

to the unauthorized utilizer namely, Lakhdata Petrochern, Bhatinda (Punjab), who is not 

authorized to process this spent catalyst. Therefore, both units violating HOWM Rules, 

2016. 

7. All the 23 oil refineries are not maintaining generation of spent catalyst (Form-3) and 

manifest (Form-IO) as per HOWM Rules, 2016. In result of that we are not able to verify 

actual quantity of generation and disposal of spent catalyst. 

8. During the inspection of joint committee, it was found that, the IOCL Panipat, HPCL 

Bhatinda and IOCL Digboi, are not maintaining packaging and labelling of hazardous and 

other waste as per Rule 17 of HOWM Rules, 2016. In addition to that these units ( expect 

HPCL-Mittal refinery, Bhatinda Punjab) also not having adequate storage facility for safe 

and environmentally sound management of hazardous and other wastes as per Rule 4 of 

HOWM Rules, 2016. 

9. Generally, oil refineries do not examine the eligibility ofrecyclers/utilizers of spent catalyst 

as per HOWM Rules, 2016 before E-auctioning through MSTC. 



10. No information received from Andhra Pollution Control Board regarding generation and 

utilization of spent catalyst in the state. 

11. No information received from Rajasthan Pollution Control Board, Chhattisgarh 

Environment Conservation Board and Telangana State Pollution Control Board, regarding 

re-processor/ utilizers of spent catalyst in the state. 

Recommendations: 

1. SPCBs/PCCs shall be directed to issue proper authorization for handling and management 

of hazardous and other waste m accordance of HOWM Rules, 2016 to 

generators/utilizers/recyclers, clearly mentioning the category, quantity and disposal 

method. 

2. All oil refineries generating hazardous waste including spent catalyst shall ensure to 

dispose off their hazardous and other waste in scientific manner or to the authorized 

utilizers/recyclers in accordance ofHOWM Rules, 2016. 

3. Recyclers/utilizers shall be directed to ensure that procurement of hazardous and other 

waste including spent catalyst as per authorization granted to them. 

4. All oil refineries generating hazardous waste including spent catalyst shall ensure proper 

packaging and labelling of hazardous and other waste as per Rule 17 of HOWM Rules, 

2016 and also ensure adequate storage facility for safe and environmentally sound 

management of hazardous and other wastes as per Rule 4 ofHOWM Rules, 2016. 

5. All generators/utilizers/recyclers of hazardous waste including spent catalyst shall maintain 

mandatory records like Form-3, Form-4 and Form-IO as prescribed in HOWM Rules, 2016. 

6. Financial Penalty shall be imposed on all the defaulting units 

(generators/utilizers/recyclers) for procedural violations listed in CPCB "Guidelines on 

Implementing Liabilities for Environmental Damages due to Handling & Disposal of 

Hazardous Wastes and Penalty" and as per Rule 23 of HOWM Rules, 2016. 

7. Environmental Compensation shall be imposed on defaulting units 

(generators/utilizers/recyclers) for violating HOWM Rules, 2016 as per CPCB guideline 

"Enforcement Framework for Effective Implementation ofHOWM Rules, 2016" as listed 

below: 



., 

1. IOCL Panipat, Haryana for excess quantity of 8505.215 MT of spent catalyst as 

against authorized quantity in last 3 financial years and storing 1950 MT of spent 

catalyst for more than 90 days within the premises; 

11. IOCL Mathura Refinery, Uttar Pradesh for excess quantity of 518.82 MT of spent 

catalyst as against authorized quantity in the year 2018-19; 

lit. IOCL Barauni, Bihar for excess quantity of 5252 MT of spent catalyst as against 

authorized quantity in the year 2018-19; 

1v. Reliance Jamnagar, Gujarat for excess quantity of 407 MT of spent catalyst as 

against authorized quantity in the year 2018-19; 

v. IFFCO, Bareilly, UP. for illegal sold of27.39 MT of spent catalyst to unauthorized 

recycler/utilizer i.e. Mis Lakhdata Petrochern, Bhatinda, Punjab; 

v1. IOCL Digboi for illegal sold of 68.332 MT of spent catalyst to unauthorized 

recycler/utilizer i.e. Ganesh Steel and Alloys Pvt. Ltd. (West Bengal); 

vii. IOCL Haldia for illegal sold of 13 MT of spent catalyst to unauthorized 

recycler/utilizer i.e. Ganesh Steel and Alloys Pvt. Ltd. (West Bengal); 

vm. IOCL Vadodara for illegal sold of28.835 MT of spent catalyst to unauthorized 

recycler/utilizer i.e. Ganesh Steel and Alloys Pvt. Ltd. (West Bengal); 

1x. M/s Lakhdata Petrochern (Bhatinda) for procuring and processing 27.39 MT of 

spent catalyst of category 18.1 of Schedual-I of HOWM, Rules 2016 without 

authorization in the year 2019-20; 

x. M/s Ganesh Steel and Alloys Pvt. Ltd. (West Bengal) for procuring and processing 

110.167 MT of spent catalyst without authorization. 

8. All the spent catalyst generator i.e., Oil refineries shall be directed to prepare uniform 

Standard Operating Procedure (SoP) for E-auctioning of hazardous and other waste 

including spent catalyst across the country. 

Acceptance of the report by committee members in the matter of OA no 67 /2020 through 

mail is annexed at Annexure -X 

~~tam, 
Environmental Engineer, DPCC, Delhi 

Arn C. anveer, 
Additional Direct ,CPCB, New Delhi 

***** 



Item No. 03 Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 67 /2020 
(I.A. No. 129 /2020) 

(Order No.01) 

Nathan Chaudhary Applicant(s) 

Versus 

State of GNCTD & Ors. Respondent(s) 

Date of hearing: 20.03.2020 

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON'BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
HON BLE DR. NAGIN NANDA. EXPERT MEMBER 

For Applicant(s) Mr. Ram Kr, Mr. R.L Soni, Advocates 

ORDER 

1. Grievance in this application is unscientific disposal of spent 

catalysts (Oxide) which is under the category of hazardous waste 

within the range of item no. l. l to 4.5 of the Schedule 1 of the 

Hazardous and other Waste Rules, 2016 by Panipat refinery and 

Digboi refinery. The violation takes place in selling, handling, 

storing and transporting the said waste illegally. The applicant has 

relied upon an earlier order of the Tribunal dated 02.11.2015 in 

Original Application No. 284/ 2015, Jugal Kishore v. Union of India & 

Ors., directing as follows: 

There shall be no transfer/ sale of Spent Catalysts 
(Alumina Containing) to any bidder/persons who plans to 
dispose of the spent catalyst by using it as a raw material 
without having approval from the CPCB as envisaged 
under Rule 1 l of the l-fWRules. 

2. The respondent no. 3 is restrained from entering into or 
executing any such deal with the bidder/ persons who 
plans to dispose of the spent catalyst by using it as a raw 

1 



material without having approval from the CPCB as 
en uisaqed under Ru le f / or f lu- ITH' R1 Iles .. 

3. In view of the above, we find it necessary to require a factual and 

action taken report from the CPCB, Punjab State PCB, Haryana 

Punjab State PCB, West Bengal Punjab State PCB, Assam State PCB 

and the DPCC within two months by email at judicial-ngt@gov.in. 

The CPCB will be the nodal agency for coordination and compliance. 

4. A copy of this order be sent to the CPCB, Punjab State PCB, Haryana 

Punjab State PCB, West Bengal Punjab State PCB, Assam Punjab 

State PCB and the DPCC by email for compliance. 

List for further consideration on 06.07.2020. 

Adarsh Kumar Goel, CP 

Sheo Kumar Singh. J M 

Dr. Nagin Nanda, EM 

March 20, 2020 
Original Application No. 67 /2020 
I.A. No. 129 /2020) 
AK 
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SPEED POST 
F.No.-8-29016/NGT-67/20/WM-JI Div./AR/ ~Cf o~ 
To, /qob"'. 

The Member Secretary, 
(As per List Attached) 

Subject: Compliance of Hon'ble National Green Tribunal order dated 20.03.2020 in the 
matter of 0.A. No. 67/2020; Nathan Chaudhary vs State of GNCTD & Ors.-reg. 

TIME BOUND 
NGTMATTER 

June 10, 2020 

Sir, 

Hon'ble National Green Tribunal (NOT) passed an order on 20.03.2020 (copy enclosed) 
regarding unscientific handling, management and disposal of spent catalyst generated from 
various processes of the oil refineries, which comes under hazardous waste category of Schedule 
I (as listed at serial No. 1.1 to 4.5) of the Hazardous and Other Wastes (Management & 
Trans boundary Movement) (HOWM) Rules, 2016. 

In this case, applicant in O.A. No. 67/2020 is claiming that spent catalyst generating from oil 
refineries, violating HOWM Rules, 2016 w.r.t. handling, management and disposal of spent 
catalyst. They are illegally selling their hazardous waste to the hazardous waste re-processors · 
without valid authorisation from SPCB under Rule 9 ofHOWM Rules, 2016. 

In this connection, Hon'ble NGT vide abovesaid order directed CPCB as nodal agency for 
co-ordination and compliance for submission of factual and action taken report. To ensure 
compliance of Hon 'ble NOT directions and handling, management & disposal of spent catalyst in 
accordance of HOWM Rules, 2016, you are requested to provide information on the following 
points: 

(a) SPCB shall verify and submit the records of generation, storing, handling, selling, inter­ 
state as well as intra-state transporting and disposal of spent catalyst generated from various 
processes related to oil industries listed at serial No. 1.1 to 4.5 of Schedule I of HOWM 
Rules, 2016 specially oil refineries. Daily Records (Form-3), Manifest (Form-10) and 
Annual Returns (Form-4) shall be verified. 

(b) SPCB shall inspect and verify such re-processors who are authorized for processing of 
spent catalyst generating from oil industry under Rule 9 ofHOWM Rules, 2016. 

( c) SPCB shall inspect and verify such re-processors who are authorized for recovery of metals 
from spent catalyst received from the oil industries listed at serial no. IO in Schedule-IV of 
HOWM Rules, 2016. 

(d) SPCB shall also verify the compliance status of Hon'ble NGT orders dated 02.11.2015 in 
the O.A. No. 284/2015; Jugal Kishore vs Union of India & Ors. 

In view of above, you are requested to submit the information on the above points 
positively by 22.06.2020 so as to enable CPCB to prepare consolidated action taken report for 
submission to Hon'ble NGT before the next date of hearing i.e., 06.07.2020. In addition to that, 
ou are also re nested to nominate an official from our Board for co-ordination and 

preparation of action taken report in the matter as directed by the Hon'ble NGT. 
TREAT AS MOST URGENT 

Encl.: As Above 

Yourt~ 
(Abhey iSttfgl1 Soni) 

Additional Director & Head 
Waste Management Division - II 



S.No. Name & Address of State Boards 

1. The Member Secretary 
Assam Pollution Control Board 
Bamunimaiden, Guwahati - 781021 

2. The Member Secretary 
' Haryana Pollution Control Board 

C-11, Sector-6 Panchkula 
Haryana-134 109 Chandigarh 

3. The Member Secretary 
Punjab Pollution Control Board 
Vatavaran Bhawan, Nabha Road 
Patiala - 147 001 

4. The Member Secretary 
West Bengal Pollution Control Board 
Paribesh Bhawan, 1 0A, Block- LA, 
Sector III, Salt Lake City, Calcutta- 
700106, · 

5. The Member Secretary 
Delhi Pollution Control Committee 
4th Floor, ISBT Building, Kashmere 
Gate, Delhi - 110006. 



-------- -- 

TIME BOUND 
NGTMATTER 

SPEED POST 
F.No.-B-29016/NGT-67/20/WM-II Div./AR/ ~ v~ ~s------~1 To, 771 

June 10, 2020 

The Member Secretary, 
(As per List Attached) 

Subject: Compliance of Hon'ble National Green Tribunal order dated 20.03.2020 in the 
matter of O.A. No. 67/2020; Nathan Chaudhary vs State ofGNCTD & Ors.-reg. 

Sir, 

Hon'ble National Green Tribunal (NGT) passed an order on 20.03.2020 (copy enclosed) 
regarding unscientific handling, management and disposal of spent catalyst generated from 
various processes of the oil refineries, which comes under hazardous waste category of Schedule 
I (as listed at serial No. I.I to 4.5) of the Hazardous and Other Wastes (Management & 
Transboundary Movement) (HOWM) Rules, 2016. 

In this case, applicant in O.A. No. 67/2020 is claiming that spent catalyst generating from oil 
refineries, violating HOWM Rules, 2016 w.r.t. handling, management and disposal of spent 
catalyst. They are illegally selling their hazardous waste to the hazardous waste re-processors 
without valid authorisation from SPCB under Rule 9 ofHOWM Rules, 2016. 

In this connection, Hon'ble NGT vide abovesaid order directed CPCB as nodal agency for 
co-ordination and compliance for submission of factual and action taken report. To ensure 
compliance of Hon'ble NGT directions and handling, management & disposal of spent catalyst in 
accordance of HOWM Rules, 2016, you are requested to provide information on the following 
points: 

(a) SPCB shall verify and submit the records of generation, storing, handling, selling, inter­ 
state as well as intra-state transporting and disposal of spent catalyst generated from various 
processes related to oil industries listed at serial No. l. l to 4.5 of Schedule I of HOWM 
Rules, 2016 specially oil refineries. Daily Records (Form-3), Manifest (Form-10) and 
Annual Returns (Form-4) shall be verified. 

(b) SPCB shall inspect and verify such re-processors who are authorized for processing of 
spent catalyst generating from oil industry under Rule 9 ofHOWM Rules, 2016. 

(c) SPCB shall inspect and verify such re-processors who are authorized for recovery of metals 
from spent catalyst received from the oil industries listed at serial no. IO in Schedule-IV of 
HOWM Rules, 2016. 

(d) SPCB shall also verify the compliance status of Hon'ble NGT orders dated 02.11.2015 in 
the O.A. No. 284/2015; Jugal Kishore vs Union oflndia & Ors. 

In view of above, you are requested to submit the information on the above points 
positively by 22.06.2020 so as to enable CPCB to prepare consolidated action taken report for 
submission to Hon'ble NGT before the next date of hearing i.e., 06.07.2020. 

Encl.: As Above 
-q1~!j ~~~(i01 ~ .Jlrui ~ 
--~ ·, A~- ~. l"·ffi\l ~; .. 4 ...... .-;.. •••• 11•••···· ••1 ••• 

I O / oG /-J-t>)-0 

Your~ faithfu~ 

(Abhey¥oni) 
Additional Director & Head 

Waste Management Division - fl 

nl 



-- ----- 

S. No. Name & Address of State Boards 
1. The Member Secretary 

Andhra Pradesh Pollution Control Board 
D.No. 33-26-14 D/2, Near Sunrise 
Hospital,Pushpa Hotel Centre, 
Chalamvari Street, Kasturibaipet, 
Vijayawada- 520 010 

2. The Member Secretary 
Bihar Pollution Control Board 
Parivesh Bhawan, Plot No. NS-B/2 
Patliputra Industrial Area, 
Patliputra, Patna (Bihar)-800023 

3. The Member Secretary 
\ Gujarat Pollution Control Board 

Paryavaran Bhawan, Sector 10-A, 
Gandhi Nagar - 382010 

4. The Member Secretary 
Kamataka State Pollution Control 
Board, 
Parisara Bhavana, l" to 5thFloor 
49, Church Street, 
Bengaluru- 560 001 

5. The Member Secretary 
Kerala Pollution Control Board 
Pattom Palace, P.O. Thiruvanathapuram 
-695 004 

6. The Member Secretary 
Maharashtra Pollution Control Board 
Kalptaru Point, 2nd - 4thfloor, 
Opp. Cine Planet, Sion Circle, Sion (E), 
Mumbai - 400 022 

7. The Member Secretary 
Madhya Pradesh Pollution Control 
Boa.rd 
Paryavaran Parisar, Sector E-5, 
Arera Colony, Bhopal - 462 016 

8. The- Member Secretary 
State PoJlution Control Board, Odisha 
Paribesh Bhawan, A-118, Nilakantha 
Nagar, Unit-VIII, Bhubaneswar-751 
012. 

9. The Member Secretary 
- Tamil Nadu Pollution Control Board 

No. 76, Mount Salai I 
Guindy, Chennai - 600 032 

10. The Member Secretary 
Uttar Pradesh Pollution Control Board 
Building No TC-12V 



SPEED POST 
F.No.-B-29016/NGT-67/20/WM-Jl Div./;;;~~ 
To, ~/ ,.,, 

Units 
(as per list enclosed) 

Sir, 

TIME BOUND 
NGTMATTER 

June 10, 2020 

Subject: Compliance of Hon'ble National Green Tribunal order dated 20.03.2020 in the 
matter ofO.A. No. 67/2020; Nathan Chaudhary vs State ofGNCTD & Ors.-reg. 

Hon'ble National Green Tribunal (NGT) passed an order on 20.03.2020 (copy enclosed) 
regarding unscientific handling, management and disposal of spent catalyst generated from 
various processes of the oi I refineries, which comes under hazardous waste category of Schedule 
I (as I isted at serial No. 1.1 to 4.5) of the Hazardous and Other Wastes (Management & 
Trans boundary Movement) (HOWM) Rules, 2016. 

In this case, applicant in 0.A. No. 67/2020 is claiming that spent catalyst generating from oil 
refineries, violating HOWM Rules, 2016 w.r.t. handling, management and disposal of spent 
catalyst. They are illegally selling their hazardous waste to the hazardous waste re-processors 
without valid authorisation from SPCB under Rule 9 ofHOWM Rules, 2016. 

In this connection, Hon'ble NGT vide abovesaid order directed CPCB as nodal agency for 
co-ordination and compliance for submission of factual and action taken report. To ensure 
compliance of Hon 'ble NGT directions and handling, management & disposal of spent catalyst in 
accordance of HOWM Rules, 2016, you are requested to provide information on the following points: 

(a) Copies of Consent to Operate (CTO) and Authorisation for handling and management of 
spent catalyst under Rule 9 of HOWM Rules, 2016. 

(b) Records of generation, storing, handling, selling, transporting and disposal of hazardous 
wastes including spent catalyst: 

1. Copy of daily records maintained for generation of Hazardous Wastes (Form 3 of 
HOWM Rules, 2016). 

ii. Copies of manifest for last three years (Form 10 of HOWM Rules, 2016). 
iii. Copies of annual returns for last three years (Form 4 of HOWM Rules, 2016) 
iv. Copy of TSO F membership, if any. 

In view of above, you are directed to submit the above documents/information positively 
by 22.06.2020 to this office for verification and compilation of the report for filing the report to 
Hon'ble NGT within time frame. 

Encl.: As Above 

Yours rt~fu~ 

(Abhey Si~ni) 
Additional Director & Head 

Waste Management Division - II 

o/c 



I .ist of Oil Refineries 

\.\1), 
'\:1111l' :ind .\ddn·ss of thl' l n d uxu-v 

1v1 ! ; ;: ;,_/ ,1,L, 11 fl,,1 r lllt •11111 , ,l1 iJ(HcJ l iun i II ni ! ed. 
\ . )d Id lei/,,•( I I IC ry, M cl I kd pu I ,:-1 I 11, Visa kha pa tnarn, 
/\11dhril JlrcJdesh 

2 M/s Oil & Natural Gas Corporation, 
latiphaka Refinery, Last Godavari District PIN-533249, 
Andhra Pradesh 

3 r11;, Indian Oil Corporation Limited, 
Digboi Rofinerv, Digboi 78fi171 
As sa m 

/J fVI/'., lndian Oil Corporation I united 

Cuw.:il1c1ti f\di,irry, Noo11mati Guwahat: 781070, 

'..i iVI/', l\Ju111c1l1ga1l1 l\cfi11c1v 
Pu Nurnaligc1rh Refincrv l>roject Dist. Golaghat, 
Assam 

G M/s indian Oil Corporation Limited 
FlongcJigao11 refinery, fJO Dhaligaon, Dist- Chirang Pin 783385, 
Assam 

J fVl/s Indian Oil Corporation. 
Barauni Oil Refinery, Dist Begusari-85114, 
l\ihar 

h i\tl_i) l{I LI/\NCI INDU':ifl{ll s l.ld Mrt;hf)cll, 
M,·,_,,ilpdr, Dist. Ja11111,1f;,11. 

1_Jl//t11·,1t llJ I I 117 

9 Mis f\rlicJncc Industries t.inuted, 
';\ Unit Rolianco Jilmnilga,· SU" P.O Reliance Greens, 
Motild1avadi, Jarnnagar 3611-12, 
C:iuJarat 

10 M/s f SSiH Oil Limited, 
Vadinar Refinery, Po. Kharnbhaliva, 
Dist. Jarnnagar, Gujarat-361305 

I I IVl/s l11diJ11 Oil Corporation Limited, 
Gujarat l{cfinery, PO Ji1w,1/1arnagcH vadodara Y3U20, 
(~lJJJidl 

·1) /VI/,; Ind IJ n Otl Corpor a I I011 t.irn itecJ, 
l',111ipc11 Rf'fi,wry, Hcfi11tc1·y Road, 
Jlc1111p,1l 137'110, Haryan,1 



13 -M/s Mangalore Refineries and Petroleu~ l.td.. 
Kuthethur, Mangalore Taluk, DI< District, 
l<arnataka 

15 

14 M/s BPCL Kochi fl.cfincry, 
PB No 2, Arnbalarnugal, kochi. 
t.rnakularn - G87. 302, l<crc1l,1 

i 

I M/s Bharat Oman Refineries limited, 
i Administrative building l{efinerv complex, 
i Post BORL Residential complex. I3IN/\, Dist: Sagar II !Cll 211, 
i MadhyJ Pradesh 

16 

17 

M/S Hindustan Petrnleum Corporation Ltd., 
Mahul, Chembur, Mumbai -/J00074, 
Ma ha rashtra 

·---- -· ·-··-- ----··-··-·-·--- 
M/s Bharat Petroleum Corporation Limited 
Mumbai Refinery, Mahul, Mumbai 400074, 
Mahai-ashtra 

18 M/s Indian Oil Corporation, 
IOCL Paradip ll.efineryY O.Jhimzmi,Via Kujang, 
Jagatsinghpur-754141, Odisha 

19 M/s IWCL Mittal rncrgy t imit cd. 
(Ci11ru Cobind Singl1 H.r:f1rn:1v). \tillr1gc• ilhullo l(h,Hi 

1 ,1lt1kc1 Talw,rndisJIJoo, Dist l. liat hind>. PIN I '.i 1301 . 
Pun_iab 

20 M/s Chennai Petroleum Corporation Ltd, 
Manali Maanali village, Madhavaram Taluk, 
Tiiruvallur District, Tiiruvallur -600068, 
Tamil Nadu 

21 M/s Chrnnai Petroleum Corporation Ltd, 
: CauveI-y Basin Refinery, ilanangudi, 
1 Nagapattinam District 61J002, Tamil Nadu 

22 M/s Indian Oil Corporation Limited, 
\l O.Mathura l~efinpries, Mr1l111.1·,1 28J(1()',. 
Ult ar l)r,1dcsh 

)3 M/s 111di,in ou rorporation Limited 
PO Haldia !\efinery, Dist, Meclinipore (l ). 
Pin 721606, West Bengal 



SPEED POST 

F.No.-B-29016/NGT-67/20/WM-ll Div./AR/ S 2_-3~ _3 2__s~ 
To, 

TIME BOUND 
NGTMATTER 

July 23, 2020 

The Member Secretary 
(As per list attached) 

Subject: Compliance of Hon'ble National Green Tribunal order dated 20.03.2020 in the 
matter of 0.A. No. 67/2020; Nathan Chaudhary vs State of GNCTD & Ors.-reg. 

Sir, 

Hon 'ble National Green Tribunal (NGT) passed an order on 20.03.2020 (copy enclosed) 
regarding unscientific handling, management and disposal of spent catalyst generated from various 
processes of the oil refineries, which comes under hazardous waste category of Schedule I (as listed at 
serial No. 1.1 to 4.5) of the Hazardous and Other Wastes (Management & Transboundary Movement) 
(HOWM) Rules, 2016. 

In this case, applicant in O.A. No. 67/2020 is claiming that spent catalyst generating from oil 
refineries, violating HOWM Rules, 2016 w.r.t. handling, management and disposal of spent catalyst. 
They are illegally selling their hazardous waste to the hazardous waste re-processors without valid 
authorisation from SPCB under Rule 9 of HOWM Rules, 2016. 

In this connection, Hon'ble NGT vide abovesaid order directed CPCB as nodal agency for co­ 
ordination and compliance for submission of factual and action taken report. To ensure compliance of 
Hon 'ble NGT directions and handling, management & disposal of spent catalyst in accordance of 
HOWM Rules, 2016, you are requested to provide information on the following points: 

(a) SPCB shall inspect, verify and submit the records of procurement, handling, utilization and 
disposal of spent catalyst by recyclers/re-processors who are authorized for 
recycling/processing of spent catalyst generating from oil industries (listed at serial No. 1.1 to 
4.5 of Schedule I) under Rule 9 of HOWM Rules, 2016. Daily Records (Forrn-J), Manifest 
(Form-I 0) and Annual Returns (Form-4) shall be verified. 

(b) SPCB shall inspect and verify such re-processors who are authorized for recovery of metals 
from spent catalyst received from the oil industries listed at serial no. 10 in Schedule-IV of 
1-!0WM Rules, 2016. 

(c) SPCB shall also verify the compliance status of Hon'ble NGT orders dated 02.11.2015 in the 
O.A. No. 284/2015; Jugal Kishore vs Union oflndia & Ors. 

In view of above, you are requested to submit the information on the above points positively by 
31.07.2020 so as to enable CPCB to prepare consolidated action taken report for submission to 
Hon'ble NGT in time bound manner. 

Yours aithfully, 

Encl.: As Above 

(Abhey Sin Soni) 
Additional Director & Head 

Waste Management Division - II 

St 



List of States where spent catalyst recyclers/re-processors authorized. 

SL No. Name and Address of SPCB 
1. The Member Secretary 

Chhattisgarh Environment Conservation Board 
Paryavas Bhawan, North Block Sector-19, Naya 
Raipur (C.G.)- 490099 

2. The Member Secretary 
Jammu & Kashmir State Pollution Control Board 
Shiekh-ul-Campus, behind Govt. Silk Factory, 
Raj Bagh, Srinagar (J&K) 

3. The Member Secretary 
Telangana Pollution Control Board 
Paryavaran Bhawan, A-III 
Institutional Estate, Sanathnagar 
Hyderabad- 500018. 

4. The Member Secretary 
Rajasthan Pollution Control Board 
4, Institutional Area, Jhalana Doongri 
Jaipur - 302 004, Rajasthan. 

G-{ r_, 
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INSPECTION OF INDUSTRIES WITH REGARD TO GENERATION 
AND MANAGMENT OF HAZARDOUS WASTES 

s. 
No. 

Particulars Status/details 

L Name & address of the M/s IOCL Panipat 
industry 

Panipat Refinery and PX PTA Petrochemical Complex of IDCL, 
Yillagt.Baholj, Dist., Panipat, Haryana 

2. Date of Visit 18,08.2020 
,.., 
~- Contact Person Name, A K Tiwari 

Designation, Contact 8 · l.1 (IJ l h s ti t & E · · ) No. &. E--mail · ernor n. anager .iea t , • a e y . ·. snvrronment' 
0180-252-2550, 9671307623 

tiwaiiak2@indianoil.in 
4. Name and Designation 

of the Officials visiting 
the Unit · 

S: . Name of Official Designation 
No. 

l Anil C. Ranveer Additional Director, CPCB 

. 

1 

2 Shailendra Arora Regional Officer; HSPCB 

5. Process description m JOCL Panipat refinery is a crude oil refining process unit. Several 
brief for each Product. furnace units based on working principle of atmospheric as \VCU as 
Also attach Process high pressure high temperature involved in refining process of crude 
Flow Diagram oil. Each unit produces various product given at SL No. 7 where 
indicating raw materials .. Fresh Catalyst also fed in a reactor/furnace. This catalyst over a 
and sources of period of time no longer serve the purpose and becomes spent which 
hazardous waste needs to be disposed as per authorization condition. 
generation along with 
mass balance 

6. Yearof commissioning 1998 

7. Production (in MT or s. Product MT/d.ay 
Wday) of each product ·No. 

l Propylene 324 

2 LPG 2376 

3 Naphtha 5238 

4 PTA 2210 
5 Benzene 60 

6 Kerosene 2211 

7 LSHS 513 

8 Bitumen 1293 

Operational 
Status 

As per consent 
to operate 
granted 

'----'-----------1..-'----+------------------~-------'·-···· 



---···- ----------,·-,-----,--------...,-----------------r-, 
j 9 j Petroleum Coke · 12934 ! I 

~ .. _. __ .,_.... ·------+'----'---------'---------'---------'--I 
Details of Consent under Consent no.: HSPCB/C6nsent/: 313105620PrTCT07559304 

the Waler Act 1974 & Date of issue: 04.05.2020 
Air Act. J 981 

Validity: 30.09.2021 

8. 

I 
q Status of Authorization Authorisation no.: H\V?vllPIT/2020/7613249 

under the Hazardous Date of issue: 16.06,2020 
Waste (Management, 

1 &,. Validity: 30.09.2024 
! Handling 
j Transboundary , 
Movement) Rules, 2008 Spent Catalyst generation authorized for 1800 tvff/Annum. 
(HWM Rules, 2008) / 
Hazardous & Other Disposal authorized for 600 MT m onsite SLF and 1200 MT to 

· ( 1 & authorized recvclers, Wastes · Jv anagernent . · ; 
Transbo undary 
Movement) Rules. 2016 
(HOWM Rules2016) 

.... ---1------------+-------------------------------1 The details of spent catalyst generation and their quantity, as verified 
the inspecting team during the inspection are as below: 

JO. Name and Categories 
of HW generated and 
their respective quantity Year Generated 

Quantity 
(MT) 

Disposed 
Quantity 
(MT) 

' Name of" Disposal Stock 
Facility Stored 

(UT} 

2017 .440 
-18 

440 E-auctioned to 497.56 
Recyclers 

2018 1648.75 
~19 

311.9 E-auctioned 
Recyclers 

to 1835.75 

2019 1257.80 
-20 

550 SLF 

592.2 E-auctioned 
Recyclers 

to 

1950 

Upto --­ 
Aug 
2020 

1408.36 E-:auctioned 
Recyclers 

to --~ 

11. 

Annual Return (Form - 4) verified for above disposal of spent 
catalyst. 
Manifest (Form-Ifl) for year 2019-20 was submitted which shows 
that spent catalyst sold to M/ s Lakhdata Petrochemical, Bhatinda, Mis 
Vyankatesh Metals and Alloys Ltd, M.P., Mis Rubamin Ltd., Gujarat, 
and Mls Arham Industries, Rajasthan. 

Captive Recycling/ 
Utilization/ Incineration/ 
Secured Landfilling 
facility derails 

Unit has SLF in the premises and as per record it is used for disposal 
for 550 MT spent catalyst in 2019-20. 
Capacity: Size 125 x 45 x 2.8 m (L x \V x H) and quantity it can 
store is 17,400 1w'' 

12. Details of HW storage, I, 
Quantity of H\V Stored , ········-·· ~...:---"--------'----4-------------------------' ,1~~.-;r. 

-w_.,. f 'L\:7 
1 f' \\':,\ V V l 

Storage facility details and capacity: 



and period of storage {i) Lined /Unlined : Lined 

(ii) Open/Covered and safe from rain water intrusion : Covered 
(iii) In case of incinerable hazardous waste storage, comment on 

compliance of CPCB guidelines: Spent catalyst was found 
stored and as informed by unit representative 440 MT 1s 
stored which 1s already e-auctioned to Mis Lakhdata 
Petrochemicals, Bhatinda but not lifted yet by Mis Lakhdata 
Petrochemicals, Bhatinda, 

13. Categories and quantity L 
of HW sent to 
authorized actual 
user/Common TSDF 

Details of the authorized actual user/Common TSDF, as 
applicable, whom HW sent: Mis Lakhdata Petrochemical, 
Bhatinda, M/s Vyankatesh Metals and Alloys Ltd, M.P., Mis 
Rubamin Ltd., Gujarat, and Mis Arham Industries, Rajasrhan 
were actual utilizers who have procured spent catalyst through e­ 
auctioning, E-aucti.on sale order provided by unit and verified 
during the visit. 

2. Details ofH\V sent to the authorized actual user and TSDP, as 
applicable, since previous financial year (as per daily /annual 
record and manifest document Form 10): Unit claimed to have 
TSDF agreement with GEPIL, Haryana but no agreement copy 
provided by the unit. 

14. Compliance w.r.t. Please make observations on the below: 
labeling, manifest 
system, records, annual 
returns, etc. 

l. Adequate packaging of HW: Spent catalyst stored in MS 
Drums 

2. Labeling of HW containers m Form 18: Labelled 'but with 
incomplete data not as per Form 8 of HOWM Rules, 2016. 

3. Compliance of ali Manifest Documents and sending/receiving 
of the same to concerned when HW are being sent {refer Rule 
19 ofthe HOWM Rules, 2016); Complied. 

4. Transportation of H\V only by authorized sender or receiver. 
Complied. Transporters were arranged by receivers. 

5, NOC from the concerned SPCB/PCC if HW are sent for 
disposal to other State/UT. Intimation to SPCB time to time, 

6. Intimation to both the SPCBs/PCCS before handing o er the 
waste to the transport in case HW is sent for recycling or 
utilisation including: co-processing: Intimation to SPCB time to 
time. 

7. Prior intimation to SPCBs!PCCs of the States/UTs of transit in 
case of interstate transportation. Complied. 

8. Transportation of HW and compliance with Rules under Motor 
Vehicles Act, 1988: Complied. Transporters were arranged by 

. • I receivers I 
9. Daily records maintenance in Form 3: The records has been i 

found maintained on monthly ?asi~ howeve: as p~r HOW 1 j 
Rules, 2016 records has to· be maintained on daily basis. i 

10. Timely submission of annual returns m Form 4 to the 
SPCB/PCC: Complied 



1 15. l Safetv ; 
i I pn)Yided 
I facility 

at 

facilities 
storage 

--·- ···-··---··-----------!-~-----'-----'--------------'-------; 
, J 6. I Details of HW Not observed in Refinery premises. 

contaminate sites. if any, 
within and outside the 

I industry premise 

S. No. Safety Facility 

1. 
"\ 
L. 

Cemented storage ground area 
1----1----------------· 

Shed provided 

lt7. l Observations 
I 

l.. Unit bas installed Environment.al Data Display board but the 
information was not updated. 

2. Unit has submitted Form-J which is maintained monthly basis of 
spent catalyst generation. Daily records were not as per format 

3. Unit has provided auction detail of MSTC. where unit has sold of 
spent catalyst to following actual users as follows: 

Date of Quantity of Spent Sold to Actual 
auction catalyst (!\,ff) UscrsiRecyclers/utilizers 

04:02.2020 420 i\1/s Lakhdataa 
Pctrochem, Bhatinda 

04.02.2020 41 

09.06.2020 390 

380 

29.06.2020 173.2 

09.06.2020 380 

30.06.2020 21.9 

tv1/s Lakhdataa 
Petrochem, Bhatinda 

M!s 
Gujarat 

Rubarnin Ltd._ 

M/s Vyankatesh Metals 
& Alloys Pvt. ua., M.P. 
M/s Arham Industries. 
Rajasthan 

4. It was observed that unit has stored spent catalyst (approx. 
1906.0 l MT) more than 90 days in their premises, which 1s 
violation of Rule 8 of HOWM Rules, 20 l.6. Upon examination of 
Manifest {Form 10) fellowing details were found: 

Last date of Next Date of Quantity 
spent catalyst spent catalyst Stored m 
disposal disposal premises 

more than 
90 days 

Violation 
Observed 
under Rule 
8 

28.12.2019 04.06.2020 1906.01 Quantity 
generated 
and stored 
before 
March 
2020 

1-------+------+-----1--------- 
1142.2 MT 1811.01 
out of total Stocked 

Includes 95 March to 
till MT i Mav 2020 1 



stock 
2953.21 
Dec 2019 

of Dcc2019 
till 

generated considered 
m Jan-Feb 90 days 
2020 

5. Spent catalyst generated from RFCCU unit only 1s disposed in 
SLF however spent catalyst generated from other process units is 
sold to recyclers/utilizers. 

6. Hazardous waste storage area was properly marked, lined and 
covered but wastes stored in drums were not labeled as per 
HOWM Rules, 2016. 

7. There are two storage shed for ETP Sludge and oil & chemical 
sludge but were not marked as hazardous waste storage site in 
E1'P premises. 

· S. Unit has prepared its own So:P for handling and management of 
hazardous waste in their unit. Details of e-auction as per their SoP 
is given below with timeline: 
1. Zero date for auctioning/handing over to co- 

processor/disposal to SLF starts on the day of generation. 

ii. Approval by competent authority for handing over the 
proposal toStoreandHw (7 days in advance). 

. . I 
iii. Pre-Qualification Criteria (PQC) and other special terms and ' 

conditions to be followed related to Hazardous/Ecwastc 
approval from competent authority (7 days in advance). 

1v. MSDS along with pictures to be shared with materials for 
uploading during e-auctioning (7 days). 

v. Approval of e-auction as per delegation of power ( 14 days). 

vi. Entry of reserve price on: MSTC e-auction portal as fixed by 
committee. MSTC publish e-auction on their portal (21 day ). 

vii. As per schedule and terms and conditions mentioned m ~­ 
auction catalogue freesample collection by bidders {30 days). 

viii. After e-auciion, sale intimation letter issued to customer and 
copy to IOCL byMSTC (40 days). 

ix. In case of "no bidder" for any particular HW in 3 continuous 
auctions, recommendations shall be taken from HS E for 
further action (75 days). 

x. Approval from competent authority for shifting to SLF/TSDF, 
if no bidder received in continuous 3 auctions even at a cost 
(SO days). 

xi. Disposal of spent catalyst m Panipat refinery captive 
SLFffSDF (85 days). 

xii. Submission of PQC documents by H 1 bidder (within 3 days of 
e-auction (48/58/68 day)). 

xiii. Verification of documents, if documents arc not in order 
bidder will be rejected, re-auction will be processed (within 
next 2 days of receipt of documents (50/60/70 da) )). 

" 



j 

xiv. 1f documents found valid. submission of security deposit 1 

money by H 1 bidder after getting approval for sale form 
competent authority (within next 7 days (57/67177 day)). 

xv. Confirmation of submission of security deposit from IOCL to 
MSTC and issue of sale order by MSTC to H1 bidder with 
copy to IOCL (within next 3 days (60/70/80 day)). ·- 

xvi. H1 bidder to submit service charge with applicable taxes to 
MSTC and material value amount to IOCL (within next 7 
days (67!77/87 dayj). 

9. Photographs of visit is attached as Annexure L 

I l 0. Recommendations L The unit shall update Enviro11mental Data Display Board regularly. 

2. The unit shall maintain daily generation of hazardous wastes as per 
Forni. -3 of HOWiv1 Rules, 2016. 

3. The unit shall ensure proper packaging and labelling of hazardous 
and other waste as per Rule 17 of HOWM Rules/Wt 6. 

4. Unit shall properly marked the storage area and store the ETP. OiI 
and chemical sludge in the ETP premises. 

5. The unit shall ensure to dispose off hazardous waste through e­ 
auction to the authorized recyclers/utilizers. 

'~ Sliailendra Arora, 
Regional Officer, Panipat, 

FISPCB 

Anil C. Ra: weer, 
Additional Dire or, CPCB, 

New Delhi 
***** 



Annexure I 

Photographs taken during inspection 

Fig, 1:'Environln'entol Data bis~'lay Board . . ' . 

Fig. 8: Spent caialyst stored in l\1S Drums 

65 



Annexure I 

Fig. 9: Hazardous ETP .sludge storage yard not 
marked as hazardous sign 

fig. l 1: Hazardous oi] :an~ ~henfica:1 llµd_ge 
storage yard not m.irked as hazfu'doufsig~ Fig. lo: Hazardous oil and chemical sludge 

storage yard 



~ ~u --,---y-;,r,...., (D,_µ_J:"0 

INSPECTION Of' INDUSTRIES WITH REGARD TO GENERA TlON 
AND MANA GM ENT OF HAZARDOUS WASTES 

s. Particulars Status/details 
No. 
1. Name & address of the Mis IOCL Panipat 

industry Panlpat Naptha Cracker (A unit of Indian Oil); 
Village Baljatan, T ehsil Matlauda, Panipat, Haryana 

,., Date of Visit 18.:b8;2Q2-0 k.·t, 

- ., Contact Person Name, AK Tiwa.ri ., ' 
Designation, Contact Senior Manager (Health, Safety & Environment) 
No. &E.:.mail 0180-,252~2550, 9671307623 

tiwariak2,;ci).indianoil .in 
¥•. ,. -- • C, • 

4. Name and Designation s. Name of Official ' Designation 
of the Officials visiting •No. 
the Unit i Anil C. Ranveer · Additional Director, CPCB 

2 Shailendra Arora Regional Officer, HSPCB 
- 

5. Process description in Panipat Naptha Cracker is a petrochemical process unit. Swing unit 
brief for each Product. generates spent catalyst. Etbyle.ne and Cyclohexane mixed in a 
Also attach Process reactor (high pressure high temperature) where Fresh Catalyst al 0 flow Diagram fed in a fixed bed reactor where alumina lS present Final product 
indicating raw materials polyethylene formed generating spent catalyst around 26 MT/ 3 days 
Md sources of of unit precess, 
hazardous waste 
generation along with 
mass balance 

6. Year ofcommissioning 2006 
7. Production (in MT or s. Product MT/day o,perati9nal 

· I(L/day) of each product No~ Status 
1 Polyethylene .1750 As per consent 
2 Polymer 3600 to operate 

granted by 
3 MEG 900 HSPCB 
4 Benzene '60() 
5 1,3 Butadiene 200 

6 Butene-I 60 I 8. Details of Consent under Consent no.: HSPCB/Con.sent/: 313105817PITCT03530699 
the \\tater Act, 1974 & Date of issue: 14.05.2017 Air Act, 1981 

Validity: 30.09.2021 
9. Status of Authorization Authorization No. :HSPCB/Consent/:313105817PITCTOHWM3530699 



' under the Hazardous Date ofissue: 14.05.1017 
, \\astc (l\fanagemcnt. 

Handling 
1 Trnnsboundarv 
i 1\fon~mcnt) R·ules, 2008 
i {HWtvl Rules, 2008) i 
· Hazardous & Other 
! \\' /l1· .n ' . · astes , ,v .anagement & 
! Transboundary 
! Movement) Rules, 2016 
. (lIOW1v1 Rules 2016) 

Validity: 30.09.2021 
& Hazardous waste category 

mentioned in Authorization. 
wise generation and disposal not : 

' :·--__;----------+---------------------:-----:---:--½ 
I 0. ; Name and Categories '111c details of spent catalyst generation and their quantity, as verified 

of H\V generated and the inspecting team during the inspection are as below: 
their respective quantity 'Year Generated 

Quantity 
(A1T) 

Disposed 
Quantity 
(MT) 

Name of Disposal Stock 
Facility Stored 

{An] 
l 

2017 9109.825 
-18 

8716.liS E-auctioned 
Recyclers 

to 2500 

2018 '5077.81 
-19 

7577.81 £-auctioned 
Recyclers 

to -- 

2019 '3545.58 
-20 

3525.58 E-auctioned 
Recyclers 

to 20 

Annual Return (Form - 4) verified for above disposal of spent 
catalyst. 
Manifest (Form-l O) for year 2019-20 was submitted which shows 
that spent catalyst was given to Mis Premier Refractories 9f India Pvt 
Ltd., Katni, M. P. and M/s Perfect Stoneware Pipes Ltd., Mand la, M. 
P. 

l l. Captive Recycling/ 
Utilization/ Incineration/ 
Secured Landfilling 
facility details 

No disposal of spent catalyst generated from swing unit of Naphtha 
Cracker Division in SLF. 
Unit has SLF m the premises but it is used for disposal of other 
hazardous wastes of oil refinery except spent catalyst of swing unit of 
Naphtha Cracker Division. 
SLF Capacity Size 125 x 45 x 2.8 m (L x \V x H) and quantity m 
Tonne it can store l 7 400 Tons I 

\-1··-2-.--+-D-e-t-ai-ls--o-f--f1-~-i-s_t_o_ra_g_,c_,J-1-.--St_o_ra_g_.e_·_.fu_c_il-it_y_·d_e_t_a_1·1_s_a_n_d_c_a_p_ac-'.i-~-;:-----------i 

t Quantity of HW Stored {i} Lined /Unlined : Lined cemented 
J and period of storage i (ti) Open/Covered and safe from rain water intrusion: Partially 

covered violation of Rule 4 ofHOW?vf Rules, 2016. 
;----+-----------+----------------------------! l 3. Categories and quantity 1. Details of the authorized actual user+/Commcn TSDF, as 

l1f H \V sent to applicable. whom HV..l sent: M/s Premier Refractories of India 
authorized actual PYt. Ltd., Kami, M. P. and M/s Perfect Stoneware Pipes Ltd., 
user.Common TSDF Mandla, M. P. were two actual utilizers who have procured spent 

catalyst throuah e-ai1ctioning. E-auction sale order provided hy_J l .r ~- ~ ,ty<J \ 
\.-..~:~" Q A.~ 
- / t{l(;!C.:9 C -~ / y/;, "------ 
~k I ~--- 



unit and also verified during the visit. 
2. Details of HW sent to the authorized actual user and TSDF, as 

applicable, since previous financial year (as per daily /annual 
record and manifest document Form 10): Unit informed they 
have TSDF agreement with GEPIL, Haryana, copy of 
agreement with GEPIL was submitted by the unit. 

14. Compliance w.r.t. Please make observations on the below: 
Labeling manifest 

d l. system, recor · s, annual 
returns, etc. 

Adequate packaging of HW: Spent catalyst stored m jumbo 
hags 

2 .. Labeling ofHW containers in Form 18: No labelling 
3. Compliance of all Manifest Documents and 

sending/receiving of the same to concerned when HW are. 
bej.ng sent (refer Rule 19 of the HO\V1vf Rules, 2016): 
Complied. Manifest for 2019-:-20 disposal submitted. 

4, Transportation of HW only by authorized sender or 
receiver: Complied. Transporters were arranged by 
receivers. 

5. NOC from the concerned SPCB/PCC if HW ate sent for 
disposal to other State/UT, Intimation to SPCB time to 
time and authorization for transportation obtained. 

6. Intimation to both the .SPCBs/PCCS before handing over 
the waste to the transport in case H\V is sent for recycling 
or utilisation including co-processing; Intimation to SPCB 
time to time 

7. Prior intimation to SPCBs/PCCs of the States/U'Is of 
transit in case of interstate transportation. Complied 

8. Transportation of HW and compliance with Rules tinder 
Motor Vehicles Act, 1988: Complied. Transporters were 
arranged by receivers. 

9. P~iJy records maintenance in Form 3: The records has been 
found maintained on monthly basis however as per HOWM 
Rul¢s, 2016 records has Jo 'be· maintained on daily basis. 

10. Timely submission of annual returns m Form 4 to the 
SPCBiPCC: Complied 

15. Safety 
provided 
facility 

at 
facilities 
storage 

S. No. Safetv Fa.cilit:y 

16. Details 

1. Cen1ented storage ground a.tea 
2. Partial Shed provided 

of HW · Not observed contamination of soil and water. 
contaminate sites, if any, 
within and outside the 
industry premise 



17. '. Observations 1 Please write down non-compliances, significant observations 
1. The unit has valid authorization till 30.09.2021 1.0 generate and 

dispose hazardous waste however. the quantity of spent catalyst 
has been not mentioned. 

2. As informed by HSPCB officials they have issued this 
authorization based on application of unit However, unit has 
applied for hazardous 'waste i.e.; spent catalyst and molecular 
sieves for generation of 3076 tons per annum. The unit has 
requested disposal of hazardous waste by means of recyclers 
{1703 tons per annum) and in-house disposal (229 tons per 
annum). 

3. However, as per the. annual returns, the unit is generating more 
than 3076 MT spent catalyst annually sending the same to 
utilizers for which unit-is not authorized. 

4. In last 3 financial years, unit has generated approximately 
17,733.215 MT of spent cataly$t as against applied quantity of 
9228 MT of spent catalyst, which indicates 8505,215 MIof spent 
catalyst was additionally generated and supplied to utilizers. 

5. Tl1e spent catalyst storage area was not marked with any sign of 
hazardous waste storage site. Moreover, the shed area provided 
was not appropriate in size. Many bags of spent catalyst were 
found stored in open area and rain water was observed intruding 
the same. The packaging and labelling of hazardous waste was 
not found as per Rule 17 of HOWM Rules. 2016; Photographs 
attached as Anncxuro - I 

6. The records has been found maintained on monthly basis however 
as per HO\VM Rules, 2016 records has to be maintained on daily 
basis, 

7, Unit has provided auction detail of MSTC where unit has sold 
5400 MT of spent catalyst to Mis Premier Refractories of India 
Pvt Ltd., Katni, rvtP. vide sale order dated 21.09.2019. 

8. Unit has prepared its own SoP for handling and management of 
hazardous waste in their unit. The procedure for e-auction is same 
as given in Panipat Refinery inspection report. 

J 8. Recommendations 1 . J11e unit shall operate with ··· proper authorization defining the 
quantity of hazardous waste generation including spent catalyst. 

2. The unit shall maintain daily generation of hazardous wastes as per 
Fotin- 3 of HOWivl Rules, 2016. 

3. The unit shall maintain proper storage facility for safe and 
environmentally sound management of hazardous and other wastes 
as per Rule 4 ofHO\VM Rules, 2016. 

4. 111e unit shall ensure to avoid rain water intrusion in hazardous 
waste storage facility. 

5. The unit shall ensure. proper packaging and labelling of hazardous 
and other waste as per Rule 17 of l 10 Wlv1 Rules, 2016. 



- ···- ··--- ··----·--·- .. ---·· ----- -------·-·---------- 

j --- ·-~-----· ·-·--··. -----~·- .. -······-··-·-- --------- -······ ····--······-·· 

' r\ tl;f~// \\; ,,,. 
.hailendra .rora. 

Regional Officer. Panipat. 
HSPCB 

IWtCf. 

dditional Dir ctor. CP 'B. 
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Annexure I 

Photographs taken during inspection 

Fig. l: Online Monitoring Station of 
Naptha Craker Division 

Fig.2: Spent catalyst storage area 

Fig.3: Spent catalyst stored injumbo 
bags 

Fig.4: Fresh catalyst 



FORMAT FOR INSPECTION OF INDUSTRIES WJTH REGARD TO 
GENERATION AND MANAGMENT OFHAZAJlDOUS WASTES 

" ;-:•::. .. 
Particulars Status/details I s. 

No. 
1. Name & address of the 

industry Digboi Refinery, Indian Oil CorporationrAssam Oil Division) 
P.O:Digboi,Dist: Tinsukia(Assam)-786171 

2. Date of Visit 20.08.2020 

3. Contact Person Name, Sri Tridib Saikia, CM,HSE, 
Desination, Contact e-mail :trid ib _ saikia@indianoil.in No. E-mail 

4. Name and Designation 
of the Officials visiting S.No. Name of Official Designation 
the Unit 

1. Pankaj Kr.Dutta Executive Engineer. 

5. Process description in Petroleum refining is carried out through a series of processes such as vacuum 
brief for each Product. distillation , catalytic reforming ,delayed coking, Hydro treating, desulphurization 
Also attach Process etc. for production ofHSD,MS, LPG and other petroleum derivatives details of 
Flow Diagram which is Attached As Annexure-I 
indicating raw materials 
and sources of 
hazardous waste 
generation along with 
mass balance 

6. Year of commissioning 1996( after modernization) 

7. Production (in MT or 
KL/day) of each product s. Product MT/Annum Operational Status 

No. 
I MS BS-IV 91670. 171 operational 
2. MS BS-VI 23693.521 do 
3. LPG 14705.523 do 
4. HSD BS-JV 296182.718 do 
s. HSD-BS-lV 75928.015 do 

~ 4, ~1 -~ 
- ' 



,-· 6 MTO .34.86 do 
7 lFO(CFO/RF 5079.620 do 

0) 
8 SULPHUR 341.843 do 
9 FO-regular 84259.059 do 
10 CRMB 160.914 do 
11 Paraffin Wax 32544.5 do 
12 Petroleum 41903.858 do 

Coke 
Total 666504.60 do 

8. Details of Consent under Date of issue:29.03.2019 
the Water Act, 1974 & 
Air Act, 1981 Validity:31.03.2020( extended 31.07.20) 

Date ofissue:29.03.2019 

Validity:31.03.2020(extended 31,07.20) 

9. Status oi Authorization bate of issue:22.12.2016 
under the Hazardous 
Waste (M,magement, Validity:21.12.2021 Handling & 
Trans boundary 
Movement) Rules, 2008 s. Name of Category Quantity Mode of Treatment & 
(HWM Rules; 2008) / No. HW Disposal/Recycling/Reuse/etc. 
Hazardous & Other 
Wastes. (Management & l. Oily Sludge 4.1 12000 
Transboundary 2. Oily Sludge 3.3 MTA 
Movement) Rules, 2016 .., Bio sludge Schedule- IO00MTA 
(HOWM Rules 2016) 

.) . 

and details of Hazardous II,C-10 
Waste (HW) authorized 4. Spent· 4.2 150MTA 

Catalyst 

(please also attach copy 
ofauthorizati on) 

10. Name and Categories The details of various categories of hazardous wastes generation and their 
of HW generated and 



! their respective quantity 
quantity, as verified the inspecting team during the inspection are as below in l 
Table I: 

s. Quantity Actual Quantity Quantity Method of i No. Generation Quantity Disposed Stored Disposal permitted Generated 
1 12000MTA( 690MT 4997 12704 Bio oily sludge) MT(till MT(legacy remediation 

date) waste) 
2 150MTA 61.3.2MT 81.89MT Sold to (spent 

actual catalyst) 
user/re- 
processor 
throughe- 
auction. 3 IOOOMT 700MT ·806MT 970MT Bio 
remediation 

* Please give name and quantity of each of the inputs for each rows of the above 
table. In case of rec;ycling/utilization/pre-processing/co-processing units, the 
inputs would as per include HW being procured and used in deriving products 

l l. Captive Recycling/ 
Utilization/ Incineration/ 
Secured Landfilling 
facility details 

If yes, please sp~cify details of such facilities including compliance details as per 
the Rule and CPCB guidelines: 
Onsite bioremediati;n of oily sludge undertaken (no specific guidelines for 
bioremediation ) volume:2600 cubic metres. 

12. Details of HW storage, 
Quantity of HW Stored 
and period of storage 

1. $to.rage facf!ity de~ails and c~pacity: . 
(0 Lined /Unlined : lmed with HDPE (for oily sludge) 

(ii) Open/Covered and safe from rain water intrusion : enclosed shed for 
spent catalyst 

(iii) Capacity : Size L x W x Hand quantity in Tonne it can store 

a) Spent catalyst storage: 1 OOft* l 5ft* 14ft 
b) Sludge pit:90m*57m*2m,proposed:20m*30rn*2m 

(iv) In case of incinerable hazardous waste storage, comment on compliance of CPCB guidelines: 

2. Details ofHW Stored: 



s. Name Actual HW Previous Actual Balanc Latest 

& generated Stock (in quantit e ( in date of 

No. Catego in Tonne Tonne) y Tonne transfer of 

ry of (2019-20) stored in (in HWto 

HW Storage Tonne authorized 
sµed (at ) Recycler/C 
the found {DiSQOS 

beumpinu stored ~ 
o- 

· "'of "' on the 
processor/ 

ErCYIOJ.11 TSDF/etc. 
inancia day of 
year) inspect 

ion 

1 Oily 690 17011 12704 4997 March 

Sludge 
2020 

2 Bio 700 1076 970 806 March 

sludge 
20;20 

3 Spent . 61.32 20.57 81.89 --- 
catalyst 

3. Comments on whether HV{ is being sent t<? authorized. Recycler/ Co- 
k9cess TSDF/etc. timely m compliance with Rule 9 of the HOWM 
ules: 

As stated by the contact person }\{aent catalyst was sent to actual 
user/recycler located in other states. . anifest submitted. 

13. Categories and quantity 
ofHW sent to 
authorized actual 
user/Common TSDF 

l. Details of the authoriz.ed actual user*/Common TSDF, as applicable, 
whom HW sent in August ,J,016: 

s. Name& N~,n,e of Activities for Name 

No. address of SPCB/PCC which ~nd 
the authorized who granted 

common authorization authorization categoric 

TSDF/Actual to the granted to the sofHW 

User authorized authorized forwhkh 
TSDF/Actual TSDF/Actual User authoriza 
User and 

authorization (Specify among tion 

no. with its Transportation/Re granted 
validity cycli_ng/Utilization/ to the 

Pre-processing/Co- authorize 
processing/Inciner d 

ation/Secured TSDF/Ac 
Ian dfillin2:) tual User 

l Authorized By Re- Spent 

Ganesh Steel WBPCB vide. refinin2./recycling nickel 



i &Alloys 
limited,14, N.S 
Road,3rd 
Floor.Room 
No.315,Kolkata- 
700001, West 
Bengal 

No. l l S/28(HW) 
-2902/20]3 
dt.05.05.2016 

catalyst, I 
spent 
copper 
catalyst 

* Actual user includes occupier who procures and processes HW for reuse. 
recycling recovery.pre-processmg, utilisation including co-processing. · 

2. Details of HW sent to the authorized actual user and TSDF as 
applicable, since previous financial year (as per daily /annual re~orq 
and manifest document Form I 0): 

As p~r manifests submitte~ till date the previous consignment of HW was 
sent in the year 2016 and smce then HV., have not been sent. 

14. Compliance w.r.t. 
labeling, manifest 
system, records, annual 
returns, etc. 

Please make obsetv~t,ons on the oeiow: 
1. Adeq1:1ate packaging of HW: Complied 
2. Label mg of HW containers in Form 18: Labeling done, certain 

modifications recommended. 
3. Compliance of all Manifest Documents and sending/receiving 

of the same. to concerned when HW are bemg sent (refer Rule 19 of 
the HOWM Rules, 2016): Manifest submitted. 

4. Transportation ofHW only by authorized sender or receiver: Yes, 
complied. 

5. NOC from the concerned SPCB/PCC if HW are sent for disposal 
to other State/OT: Records pertaining to NOC from the concerned 
SPCB could not be produced by the occupier during inspection. 

6. Intimation to both the SPCBs/P-CCS before handing over the waste to 
the transport in caseH'W is sent forrecycJing or utilization including 
co:;pr~ce~sing: Records not availabte. . . 

7. Prior intrmation t<;> SPCBs/PCCs of theStates/U'Is of transit m case of 
interstate-transportation. Records not available. 

8. Transportation of HW and compliance with Rules under Motor Vehicles 
Act, 1988: Records not available. 

9. Daily records maintenance in Form 3: Complied. 
10. Timely submission of annual returns in Form 4 to the SPCB/PCC:. 

Complied un date. 

15. Safety facilities 
provided at storage 
facility 

Firefighting system has been incorporated. Details of the Safety facilities have 
been enclosed as annexure. 

16. Environmental 
Monitoring 

Please comment on results of ground water sampling; soil sampling; stack 
emission monitoring conducted by SPCB/PCC or EPA notified lab in presence of 



SPCB/PCC ot1'icia!s: 
As per analysis reports produced at the time of inspection the parameters analyzed 
are within permissible limits for stack emission. Ground water test reports have 
been enclosed. 

17. Details ofHW 
contaminated sites, if 
any, within and outside 
the industry premi se 

Oily sludge generated in the refinery premises have been observed to be stored in 
lined pits which is bio remediated subsequently. No contaminated sites have been 
observed, however further assessment might be require along with soil sampling 
and analysis to ascertain the same. 

18. Observations 
J. Spent catalyst ~enerated by the occupier was observed_ to be stored m properly 
covered shed stacked m wooden ramps man orderly fashion. 
2. The previous consignment of HV{ was sent in August, 2016 to a unit in the 
state of West Bengal, mao1fest of which have been submitted. . 
3. The oily sludge is bio remediated, further assessment is required to ascertain 
the efficacy _of the prpcess. · . • . 
4. The unrt 1s exp form& wavs for recovery of 011 as well as preprocessmg of oily 
sludge being stored m tne sludge pits. 

19. Recommendations 
l .) The. Umt shall adhere to -all the provisions of Ho WM Rules 2010 

pertaining to storage, packaging, labelling, transport::3-ti~n and disposal of 
h~rdous waste including spent catalyst ieneratecl within their pteT11:.1ses. 

2.) Utilizable hazardous waste shall be handed over to.actual users which are 
duly authorized by concerned SPCB under Rule 9 of the Ho\VM Rules. 

3.) NOC should be obtained from concerned SPCB if HW are sent for 
dis2osal to other State and prior intimation shall be given to 
SPCBs/PCCs of the States/UTs of transit m case of interstate 
transportation. 4.) Steps shqul_d b~ taken to check con_tamination of storm water from 
bioremediation sites as well as sludge pits. 

~-,1/-0 

\Pt '-l 
Pankaj Kr. Dutta, E.E 

Place: Digboi 
Date:20.08.2020 



s. Name of Quantity HW sent for Recycling/Utilization/Pre-processing/Co- Total H\:V Quantity of No HW& recycled/Utilized/Disposed in processing/Incineration/Secured Landfilling in Tonnes and rccyclcd/Util hazardous, Category captive facility to whom(as per manifest enclosed) during-August ,2016 ized in waste store (in Tonne) 
Captive within the 

facility and premises 
sent to other 
authorized 
facility 

Inciner Secure Recycled/Utt Recycl Utilizati Co- Incinerat Sec Sent to ated d lized ing on proccssi ion ure whom 
Landfil ng cl 

led Lan 
dfill 
inz 

-- ··- 1 Spent NIL NIL NIL 93.362MT ---- ---- --- as per --- 81.89JVIT Catalyst manifest 
enclosed 

····-·- 

Details of HW sent to autltorized actual user m1d TSDF 

~ 
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\~[~S1-z ~~!~Gl~ .. L fiQ.LLU rror: COf(i-R.OL t;O.l~~r~J 
{D=;,e:ti.17Js!!t r:.:{ Eu\.i:c.=.-;:-n=:.r:f, G.o:.:-t. ct l'i&2f E~n,;::f 

Pori~::::~h Bh~f . .-v., 

---------- -·-·-. ~-~---·-···--·-·--·--~,·-·-· ·-·-·-···-·-·--··----- 
.~,~. - .~ -::·: """<·.t !"-::-.· 

~ --. 
-- .r.,. ··••w•«· 

•.. - - ... -;;:: *' 

RG.; Application for re;zei:•afofa::lihorh:atioil dated 04J].{.2{!16 {ei m!Zu1g_e,w:rmt & lnmdlir;g cf hazardous 
waste .. 

Authorization .for. Operating a. fy.~il,ity- for generation; handling, collection, reception, storage, ~pqrt, 
recycling, reprocessing, reuse ~·and '.di~9sW bfnaz.araov,s \va.stes._unaer Riiles' ·;5c 4) of the Hazardous Waste 
(}.•.fa:iJ?.gemen~ J-Ian<l~g & Ttiil1~oundari~10,i~ent) Jb.tl~.r2pof &~Uci&¢Ats made thereafter. 

. ..;, ... ~. !."';:._-::~· ...,. ... _.;.- ;... ;; . ,::; .. ..: ... ~.J s.., ..... .,.,: ~- .. "-·" '~;.-.;~ '.;·:. :r::.,.,_ .• , 

t~~f~:~~1f.t:?t~~~~~?"~~~~~:~,~10.1~?~Yil·;::ilt/J:~2:t ~·i:.:·~· : ., ~·) 
l. I\:!emo No. and date ,.of_ pre"io.us,,Antho.rizations -issued ,bv -rhe Beard -144/2S(H\\7}-2902/2013 dt 

. ;...;,.~ ~-- ·- · .. -··-=--··~-,;-,;-·~i:-~-- 4!:...:.:.-~.....:..: · ·. ~--· ··-.,..:· - .. -- -·- . ·--····· · .. ·· .. ,. 

4. The authorization is subject to the condition stated below and such conditions are as may be specified in the 
rules for the t½31~ -~!::r._l_~_in-force under the Environment (Protection) Act, l 9&6. 

n O ,1 , v ~ti·H~; 
li v hf; i L\J.-\c 

Director 

······ ---~---=----------·· 



:?(;_ Sp~~::! I'\:~ t~lZ.1y·Dz ! Fp~;:~ copper cazalyst 2.s mcr:t~o:ned in th= ;:R-egis~~t;~;:. Certificate -Cum- Fz.3~-EJ:k-: .. !G1· 
re-;e1lr.i!i~ frecycj~.rig of hazardous \~·aste'$_obtailled from the State Boani shall b~ p:..:r.cha.st;q from the a.~.tvz1 
g~i:,·::--::~·,r~-- c~;i{y- t::.:·:·C !1!:·! fr·)~;- !raieT~:- During et:':h p:-1;-;:-!:2.~:: ,r-..f !h:=~~ y;_~c..~!:':- -;:b:=-, o.dgD;c ~ p~.-=-b(•Jt is..<;:J::d hy 

- · · .----- · · ~-i 1f:----s~-:-:--~Er:--:-,;,(-·; ~-t--""';:~~:-i.':'-- ~-E-.:~-=:::--:-:i:L§..j_t...L~?--t~#E: ;.· .. _..:._;~ ~-=-.:.-~-:-~:,. ~£~~~z-r,-:.._;:.J1.:t~~~~: .. -!J~.:::.:] ,:;_ .;;.,::_,_;·r::-:...r..::.:.e-3:;£:::_t; ... i~.:.:. 
11r/: ;t:. :_: <.::·;·:-\5_::;-~:.1-~ ... i n-~i. b:: !"-·:>}:~i:=!i5p-:;:=:·:::D.tt.!..O.i~-:!·:·~ c...:r;::}~·::-~::~.:· ::;r-:.i..~:~~·t:~.;.;:;:·f-.: .. ,_. 

·1 ht ~l2g frnr;~ ti:.e sll~y S"tes:l n-,s.ri;:_fa::tu.::i;-;g ~cth·ity/ p:y-:.0-1;;.et:dbrg'.e:2 -::;r,erl:.T.br..1-s!::r:E :,.:' ;:oc;.: t: ::ic::C I~t(; 
·pii \\"ith1r! th.~ premises in .a environmezneliy safe mam;.~r so tl::.Et nq- leaching c.i grc:ti:1C. c0:_";_21::.~F-i:::. 
takes places umii farther directions on this issue are issued by theState Board .. 

2.3_ The unit shall dispose, dust from the APC system, if practically feasible, to !:h~ unit having valid 
authorisation and approval from Central .Pollution Control Board under Rule 11 or to be .. disposed to the 
Common Hazardous Waste Treatment, Storage and Disposal Facility a1 Haldia maintainlng manifest 
system. .,". r:' _·:··. ,.: ··>.\°: 

' 24. Records of hazardous waste generation, storage and disposal shall be maintained properly and shall be 
available dufinginspecti~n,byif3Q~ds_o:ffj__q!al$, .~ · ~'i.:.: 1 \. ~; ,.;.,·~,- ~,, l/ · 

. . -?:-J~~---.":"-!f f,":::.,,_ ;,<{t;i;:_:· . ~t' --~; -,,:~,i: .t ;~:;.'!,";:" }:'· ~~ ::;=;-.~~-- .~:: .. 
25

- !!\:;r !fm~ri;;~~!4t~~-~t°t{J91®.tJ!:\tliGs{;~!f J~f~~;i:;~ ~:~; :r:; 
same sba1J be s11bmlttea ·w· th~1h'is~6.fficr"~1tb'ft'iottmrtYfil~31s--:1raffi'-ili;aa1~at'rssue ·of t¾is authorization. 

26. TI1e umtshall sub~t~;k,at~~~~i~~;;b;ri·-3() .. d~ys ~~jffg,~Jt;~¥~~S.!_this authonsat19~ 
2 7. Ai.Ithotization will b~ft:E*d in 'case of non~i:im~M~.l~cith"an.:.:.~!_the"abo-f~;,cpnilitions. 
28. · Ftrrther e~tension ~t_yalidi~.periotl!=Bfl~ authoii~~o:rf~l:m.}Fbe "~£PS~~~,4"'-only after satisfactory 

complian.ce with the aoove:11i':"Il,tione . ·o~s.~""' '-•~··.,e>,· 
~ Gs~csh Steel ~~~s-;t1atl .,- . .,.,.~.,_--, ,. . ,;:;:{ 
l\'H-2, Delhi Road, VJ11[f . . .. -~ 

. ~~ ,._.-;:,-~,.- 

P.O.: Malliclqiara, P.S;;;:_...., .,~£,- J~tfi.""'"". 
Pin.- 712 203 West Bengal . . .... 

.. Environmental Engineer] 
· Waste 1\1.an~ge,mentCell 

on bch,llfof 
Member Secretary 

\Vest Bengal Pollution Control B.oard 

Director 
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@,········· 
Te~S a~<l conditi.cns of aut.b.o~~z~tio~ 

! .. •, Tne authorization shall comply with the provisions of the Environment (Protection) Act, 1 %6, and the'- 
rules made thereunder, 

i:. 

7. 

8., 

~ 9. 

10. 

I I. 

12. 

13. 

14. 

15. 

:! 16. 

17. 

18. 

19. 

It 1~ 1r;c (i_~n:~- ofitf ~UthOri.zed person to take prior permission oftht ·~-~t:f- ?cEu~t:.:-! C-:::::::.: ·~':.-r::{ - .. :. :-::~::::­ 
down the facility. 
An application for the renewal of authorization shall be made as laid down in Rule 5 {7) of the Hazardous 
Waste (Management, Handling & Transbouudsry Movement) Rules, 2008 & amendmeatsmade thereafter, 

.. 111; person-authorized is allowed to ~tore'"ihe hazardous wastes i,T\S,{d.e.·1n1,:>factoty with all precautionary 
measures to avoid ~y I~"bfu1faMo~8v6:-:-,llirect'l~ti'fifong- of aii.J~ai:&do~ 'wastes is not permitted. · · · ·· ·· · · ·· · ·. ~J-$~=~ ~c ~:~.i~t ~; ro~~ ,~::· ~~\~:~· -~: ;}i i;·tf: ~. 1: ~; · · . 
The occupier will n?JJ~t~f~42.,~~~..:f ·· --" ~ ~ - e' ~ -~ftf.~i:g: ·· · · · ·,cJf>;!:-ieir hazardous wastes by 
any unauthorized ~~ifg~-7'1,r~Eo' ·. tat£'.!£~- "'"'J"'-'- ~:,~T:i-· . . . . . ·.-·~~lf;:,;:.v--,~.- 
Tb.e occupier / generator . -~- . . . . oel:iazii'fa.6-ys wastes through. any 
unauthorized traosp)Ji~S~§f.P~fui- 61~.Qt;J9f an ~~tius~~tl(h1anagement, Handling 
&, Transbmmdary ¥9vement) ~e'S~008:~i@ien~ents.Jiilillli~.ef~ . , -,Iff· '• 

~-~% ---:-~-~~·~f-· -~~~ . 

Hazardous waste 512P,£gc1rums I · -,.:;;t~"': - 
Proper display etc. to be made at the 
storing site. 
The occupier should · 
(Management, Handling 

AJ).y off-·specification product. 
sold to any unauthorized agency wi -"'¼-,. ~~t V #-""'"' _. -'d,.- 
All safety precautions and procedures to be adopted during handling of hazardous wastes, 

& 13 as per Hazardous Waste ·.· 
ents made thereafter. 

Good housekeeping-to be maintained in the factory. 
Authorization may be withdrawn any time if hazardous wastes storage facilities are not found satisfactory 
and in. case of non-compliance of any statutory provisions under the said rules. 
The unit shall store the hazardous wastes ( category wise separately) under shade in an environment friendly 
safe manner within the premises at designated places. 
The unit shall not store hazardous wastes on.sit~ for more than 90 (ninety) days. 
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--------- ·-----------~:(e_ w 
====:::::-= 
~ , .. .,., 
i. ~ ·c ~r-: 

INSPECTION OF INDUSTRIES WITH REGARD TO GENERATION 
AND MANAGMENT OF HAZARDOUS WASTES 

s. Particulars Status/details 

No. 

1. Name & address of the HPCL-Mittal Energy Limited, Guru Govind Singh Refinery Project, 
industry Village-Phullokari, Taluka-Talwandi Saboo, Bhatinda, Punjab-151301 

2. Date of Visit 22.08.2020 
-, Contact Person Name, Sanket Thapar (Head-Energy Management Cell), .)_ 

Designation, Contact 9988810290 
No. & E-mail sanket.thapar(i'?hmel.in 

4. Name and Designation s. Name of Official Designation 
of the Officials visiting No. 
the Unit 

l Anil C. Ranveer Additional Director, CPCB 

2 Vijay Gupta Regional Officer- PPCB, Bhatinda 
-, Ramandeep Sidhu Assistant Environmental Engineer- .) 

PPCB, Bhatinda 

4 Dr. Siddhartha Environmental Engineer-DPCC, Delhi 
Gautam 

5. Process description 111 HPCL-Mittal Energy (Guru Gobind Singh Refinery) is a crude oil 
brief for each Product. refining process unit of capacity 11.25 MMTP A. Several furnace units 
Also attach Process Flow based on atmospheric as well as high pressure high temperature 
Diagram indicating raw involved in refining process of crude oil. Cracking unit further 
materials and sources of produces various product given at SL No. 7 where Fresh Catalyst also 
hazardous waste fed in a reactor/furnace. 
generation along with 
mass balance 

6. Year of commissioning 2012 

7 Production (in MT or s. Product MT/day Operational 
KL/day) of each product No. Status 

1 . LPG 2889 As per consent 
2. Naphtha 2615 to operate 

' 3. Gasoline 3994 granted 
4. ATF 1500 
5. Kerosene 600 
6. Diesel 14527.8 
7. Sulphur 622 
8. Coke 2974 
9. Hexane 15 
10. Poly Propylene 1500 
l I. Bitumen 1560 



- -------------------·---------~---·------=---- 

8. Details of Consent under Water Consent no.: CTOW/Renewal/BTI/2019/9511579 
the Water Act, 1974 & Date of issue 29.07.2019 
Air Act, 1981 

Validity: 31.03.2022 

Air Consent no.: CTONRenewal/BTl/2019/9511030 

Date of issue: 29.07.2019 

Validity: 31.03.2022 

9. Status of Authorization Authorisation no.: HWM/renew/BTI/2019/9564 797 
under the Hazardous Date of issue: 3107.2019 
Waste (Management, 

& 
Validity: 30.07.2020 

Handling 
Trans boundary 
Movement) Rules, 2008 Spent Catalyst (Category 4.2) authorized for 2500 MT/Annum for 
(HWM Rules, 2008) I generation, collection, storage, recycling and disposal. 
Hazardous & Other 
Wastes (Management & 
Transboundary Unit has also applied for renewal of authorization. 
Movement) Rules, 2016 
(HOW1\.1. Rules 2016) 

.. 

10. Name and Categories of 
HW generated and their 
respective quantity 

The details of spent catalyst generation and their quantity, as verified 
the inspecting team during the inspection are as below: 

Year Generated Disposed Name of Disposal Stock 
Quantity Quantity Facility Stored 
(MT) (MT) (MT) 

2017 1779.184 616.92 Lakhdata 0 
-18 Petrochemicals, 

Bhatinda 

1162.258 Arth Metallurgicals 
Pvt. Ltd., Raipur 

2018 82.22 42.22 Ravindra Heraeus 40 
-19 Pvt. Ltd., Udaipur 

2019 770.71 810.71 Mittal Pigments 0 
-20 Pvt. Ltd., Kota 

Annual Return (Form - 4) verified for above disposal of spent catalyst. 

11. Captive Recycling/ 
Utilization/ Incineration/ 
Secured Landfilling 
facility details 

Unit has SLF in the premises and as per record it is used for disposal 
ofETP Sludge and Oil & Grease skimming residues. 

Capacity: Size 112 x 75 x 2 5 m (L x W x H) and quantity it can store 
is 20,000 MT. 

12. Details of HW storage, 
Quantity of HW Stored 
and period of storage 

1. Storage facility details and capacity: 

(i) Lined /Unlined : Lined 

(ii) Open/Covered and safe from rain water intrusion: Covered 

(iii) In case of incinerable hazardous waste storage, comment on 
compliance ofCPCB guidelines: Hazardous waste storage area 



was found empty. 

13. Categories and quantity 
ofHW sent to authorized 
actual user/Common 
TSDF 

1. Details of the authorized actual user/Common TSDF, as 
applicable, whom HW sent: Lakhdata Petrochemical, Bhatinda, 
Arth Metallurgicals Pvt. Ltd., Raipur , Ravindra Heraeus Pvt. Ltd., 
Udaipur and Mittal Pigments Pvt. Ltd , Kota were actual utilizers 
who have procured spent catalyst through e-auctioning. E-auction 
sale order provided by unit and verified during the visit 

2. Details of HW sent to the authorized actual user and TSDF, as 
applicable, since previous financial year (as per daily /annual 
record and manifest document Form 10): The unit does not have 
membership of any TSDF. All the hazardous waste is send to 
approved vendors / co-processed in Cement Industry/ send to 
Captive Secured Land Fill (SLF) site. 

14. Compliance w.r.t. 
labeling, manifest 
system, records, annual 
returns, etc. 

Please make observations on the below: 

1. Adequate packaging of HW: No hazardous waste found stored 

2. Labeling of HW containers in Form 18: No hazardous waste 
found stored 

3. Compliance of all Manifest Documents and sending/receiving 
of the same to concerned when HW are being sent (refer Rule 
19 of the HOWM Rules, 2016): Complied. 

4. Transportation of HW only by authorized sender or receiver: 
Complied. Transporters were arranged by receivers. 

5. NOC from the concerned SPCB/PCC if HW are sent for 
disposal to other State/UT: NOC is required to be arranged by 
transporter and intimation to SPCB was given at the end to the 
financial year. 

6. Intimation to both the SPCBs/PCCS before handing over the 
waste to the transport in case HW is sent for recycling or 
utilisation including co-processing: Intimation to SPCB was 
given at the end to the financial year. 

7. Prior intimation to SPCBs/PCCs of the States/UTs of transit in 
case of interstate transportation. Complied. 

8. Transportation of HW and compliance with Rules under Motor 
Vehicles Act, 1988: Complied. Transporters were arranged by 
receivers 

9. Daily records maintenance in Form 3: The records has been found 
maintained on monthly basis however as per HOWM Rules, 2016 
records has to be maintained on daily basis. 

10. Timely submission of annual returns in Form 4 to the SPCB/PCC: 
Complied 

15. Safety facilities provided 
at storage facility 

S. No. Safety Facility 

1. Cemented storage ground area 

2. Shed provided 

16. Details of HW There is no any contaminated sites in the premises. 
contaminate sites, if any, 



,") 
I-· ; Shed pnl\'idcd 

l(i. iDctails of I!\\' Thcrc:isnoanycon!aminall'd'.>ilcsinthcprcllli,c,. 
I contaminate sites. if anv, 
! within and outside ti;\! 
industry premise 

17. Observations ---·-- 1. Unit has instalkd--E11vironme11i,t1Dali;··l)isµla-;-hZiurd but tin; 
information n:garding hazardous \\ astc genera; ion \\ih 1101 

updated. l 
i 2. Unit has submitted lorm-J which is maintained generation hw,i~ 

ofspcn; catalyst. Daily record, \1',tS not maintained ,t'> per lnrm-J · 
or II0\VM Rules. 2016. 

3, The hazardous waste storage area was f(H1nd empty during 
inspection. The storage area was not properly marked. 

: -l. ,\s informed by the unit representative. the qwrn1it: or spent 
cataiy,l generation depend u11 the life of frc,,h talai)',L \1c,q o!' 
the cracking unit of refinery i~ able t0 generate spent c,!Uily:,.,t in a 
period or I to 3 years 

5. ETP chemical sludge and oil & grcnsc skimming residue 
(Category 35,3 and 35.4 respectively or Schedule or I !OW,\! 
Rules. 20i6) arc being disposed in captive Sl.F. Two leachate 
collection pump of IO 111

1/hr capacity is installed for leachate 
collection. 

' 6. ETP treated water is used in honiculturcwithin its premises. 

7. The spent catalyst has been disposed through e-auction to 
authorized rccyclcr/ut ii izer. 

8. Photographs of visit is attached as Anncxurc I. 
18. Recommendations I. The unit shall update Environmental Data Display Boardrcgularly. 

2. The unit shall maintain daily generation of hazardous wastes as per 
Form - 3 of 1-10\VM Rules. 201 (J. 

.3. The unit shall ensure proper packaging and labelling of hazardous 
waste as per Rule 17 of HOWM Rules. 2016. 

4. Unit shall properly marked the storage area and store the ETP. Oil 
and chemical sludge in designated storage area. 

5. The unit shall provide proper storage fncilit) for safe and 
environmentally sound management of hazardous and other w astcs 
as per Ruic 4 or !-1O\\'/vl Ru lcs, 20 l 6. 

6. The unit shat I ensure to dispose off hazardous \\ aste through c­ 
auction to the authorized recyclers/utilizers. 

~ 
i~artha Gautam, 
fnvironmentnl Engineer, 

R,l!d: 
Assistant Environmental Engineer, 

~. 
V ~ia;,&pta. 

Regional Officer. 



Annexure I 

Fig. 3: Hydro Cracker Unit (spent catalyst 
generating unit) 

Fig. 4: FCC Unit (spent catalyst generating units) 

Fig. 6: Hazardous waste information for storage 
and disposal in SLF 

'·· 

Fig. 7: Secured Landfill 



,, 

Annexure I 

Fig. 10: Filter units ofETP 



Joint Inspection Report of M/s. Ganesh Steel & Alloys Ltd. 

1. Name and Address of the 
industry 

M/s. Ganesh Steel & Alloys Ltd. 
NH-2, Delhi Road, Viii: Dakshin Rajyadharpur, P.O: 
Malliickpara, P.S: Serampore, Dist.: Hooghly, PIN: 
712203, West Bengal. 

2. Reference of Inspection In connection with Hon'ble National Green Tribunal in 
the matter of O.A. No. 67/2020; Nathan Chaudhary Vs 
State of GNCTD & Ors, dtd. 20.03.2020 which related 
to unauthorized disposal of Spent Catalyst by the Oil 
Refineries (Generator of HW) and re-processing of 
Spent Catalyst by the unauthorized re-processor units 
in the country and violating the HOWM Rule 2016. 

3. Date and Time of Inspection 12.08.2020 from 11:00 a.m. to 12:30 p.m. 

4. Name and Designation of the 
Inspecting Officials 

Sri Abhijit Chattopadhyay, Regional Director, 
CPCB, Kolkata. 

ii. Sri Sisir Monda!, Asst. Environmental Engineer, 
WMC, WBPCB. 

i. 

iii. Sri Sandeep Roy, Scientist-D, CPCB, Kolkata. 

5. Observation Made a. This is an unit identified under Red Category of 
industries and also Recycler/re-processor 
Hazardous Wastes. 

b. The unit is engaged in extraction of metals like 
Nickel, Molybdenum from Gasifier Slag 
containing Ni and Spent Catalyst containing Mo 
with the help of two nos. of Induction Furnaces 
of capacity 6 MT/charge and 4 MT/charge each. 
As reported Induction Furnace of 4 MT capacity 
is not in operation since 2015. The industry 

produces alloy steel ingot & stainless steel 
ingot. The raw materials viz. iron scraps, slag 
containing Ni & catalyst containing Mo etc. are 
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charged in the furnaces. Both the furnaces are 

separately provided with Cyclone Separator, 

Bag filter followed by I.D. Fan and stack of 

height about 100 ft. from ground level 

mainlining SOP of CPCB. 
c. It is reported that in recycling/utilizing of 

gasifier slag containing Ni (20-45%) is recovered 
with efficiency 98-99% and 1-2% Ni is left in 
slag. While the recovery of Mo from Spent 
Catalyst containing Mo (10-20%) is 80 -85% and 
Mo in the range of 15-20% is left in slag. The 
slag generated from the process is reused again 
after crushing for recovery of precious left over 

metals. 
d. It is informed that both the above materials are 

normally procured in auction from fertilizer 
plants like Gujrat Narmada Valley Fertilizer 
Company Ltd, IFFCO Ltd. and from oil refineries 

of IOCL. 
e. The recyclable hazardous wastes (HW) i.e. the 

raw materials of the industry are being stored 
separately with labeling following HOWM Rules 
2016. Daily records of storage are being 
maintained following From -3 of HOWM Rules, 

2016. 
f. The recyclable HWs are transported by 

generator(s) to this unit. 
g. The unit has obtained SOP from CPCB as per 

under Rule 9 of HOWM Rules, 2016 in disposing 
spent catalyst. 

h. The unit also generates hazardous wastes viz. 
process slag and non-recyclable metallic dust 
generated from air pollution control devices. 
The HWs are disposed through M/s. West 
Bengal Waste Management Ltd.(WBWML), a 
common hazardous waste Treatment, storage 

and disposal facility authorized by WBPCB. The 
HWs are transported by the vehicles owned by - 
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WBWML maintain HOWM Rules. 

i. The Manifest System is being followed and 
Annual Return in Form - 4 are submitted to the 
State Board (WBPCB} as per HOWM Rules, 
2016. 

j. The Environmental Jnformation (in English & 
Bangla language) are maintained and displayed 
in front of factory main gate. 

k. The Environmental Monitoring 
conducted by concerned Regional 
WBPCB. 

is being 
Office of 

I. During inspection, the unit was in operation 
with one on. Induction furnace of capacity 6 
MT/charge. The APC devices were also in 
operation. Low visible stack emission was 

observed. 

6. Status of CFO (Consent to 
Operate) under the Air Act, 1981 
and Water Act, 1974. 

Status of Authorization under 
Hazardous and Other Wastes 
{Management & Transboundary 
Movement) Rules, 2016 

The unit has obtained Consent to Operate under 
Section 25 & 26 of the Water {Prevention and Control 
of Pollution) Act, 1974 and Section 21 of the Air 
(Prevention and Control of Pollution} Act, 1981 and is 
valid upto 29.02.2024. (copy enclosed) 

Obtained valid Hazardous Waste Authorization in Form 
2 from WBPCB and is valid upto 31.12.2022. (copy 

enclosed) 

The industry was issued Pass Book from WBPCB for 
maintaining record of Hazardous Waste' Material 
purchase and subsequent Re-fining/Recycling of 
Hazardous Wastes on 01.06.2018 and is valid upto 
31.12.2022. (copy enclosed) 
Few photographs taken during inspection are also 
enclosed. 

7. Remarks I. It is to be mentioned here that the industry in 
question is using/utilizing spent catalyst 
generated from Fertilizer and Oil Refineries 

- 
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-- ······-·····----------~--···-·· ·--------~ industries. The hazardous wastes (Gasifier slag) 
containing Ni &Spent Catalyst containing Mo 
are procured from M/s. GNVFC, IFFCO­ 
Phoolpur (U.P.) Ltd and IOCL, Oil Refinery 
respectively. 

II. The industry utilize HWs of waste streams 18.1, 
A66, A67 & A68 (categorized as per Schedule II 
of HOWM Rules, 2016) in house for reusing or 
re-processing to recover the metal and the 
industry is authorized by WBPCB vide 
authorization letter 56/2S(HW)-2902/2013 dtd. 
20.03.2018. The relevant documents shows that 
the industry mostly procures the spent catalyst 
containing Mo from different oil refineries of 
IOCL and sometimes from IFFCO Ltd., Phoolpur 
(U.P.). That is why the name of the industry was 

reported. 

!IL In this case, the claim of the applicant in O.A. 
No. 67 /2020 may be ignored as the industry 
obtained authorization from WBPCB and SOP 

, from CPCB under Rule 9 of HOWM Rules, 2016. 
'------'-----,;-:;;=.:-----;;-,-.,\,,---------'---'---- 

~ ,f A~r 1~~~pO &~ ,DMO -Jf;1,\~P '"D ~:~ure of:nsp~c~i~g officer Signature of inspecting officer Signature of inspecting Officer 

A. Chattopadhyay, RD, CPCB S. Mondal, AEE, WBPCB S. Roy, Scientist-D, CPCB 

- 
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Photographs of M/s. Ganesh Steels and Alloys Pvt. Ltd. 

On-site storage of HWs facility Movable suction hood over induction furnace 

Mechanical handling facility of raw materials 
Air pollution control devices of induction furnace 

__ ..... ~ ~ ...... , ·-·- ··-· "'F,~~-~~­ -~~~~~ ,..,.,.,_,.._,. ~---..-.---,. 
' ---- .... ~---- 
§:.:~- ____ ,. - ~- s=~~- --=,;_- -·-=---·- _ .......... 

Environmental information in Bengali 
Language 

Environmental mforrnation in English language 

- 
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Authorisation letter no.: 

WEST BENGAL POLLUTION COliTROL BOARD 
(Department of Environment, Govt. of West Bengal) 

Paribesh Bhawan 
Bldg. No. 10 A, Block-LA, Sec1or-lli, Bidhan Nag or, 

Kolkata - 700 098 
Tel: 0091 (033) 2335-9088 / 8861 / 8211 / 8073 / 6731 

2335-0261 / 8212 / 82"13 / 7428 i 5975 
Fax: 0091 (033) 2335 6730 /2813 

Website: www.wbocb.aov.in, .e-mail: ;,>~J;mcbnet,:wvvbpc:b.aov.in 

Memo No. !;G /2S(HW)-2902/2013 Date: ,__!)J) /0312018 

FORM2 

Grant of Authorization under the provisions of the Hazardous and Other Wastes 
(Management and Transboundary Movement) Rules, 2016 

Ref.: Application for renewal of authorization dated 22.12.2017 for management & handling of 
hazardous waste. 

l. Memo no. and date of previous authorisation issued by the Board 24/2S(IfW)-2902/2013,dated 
!..,..._ 08.03.2017. 

2. M/s Ganesll Steel & Alloys Ltd., 

NII-2, Delhi Road, Vill.: Dakshin Rajyadharpur, P.O.: Mallickpara, P.S: Serampore. 
District: Hoogbly, Pin - 712 203, West Bengal is hereby granted an authorisation based on the 
enclosed signed inspection report for generation, collection, reception, storage, transport, reuse, 
recycling, recovery, pre-processing, co-processing, utilisation, treatment, disposal, or any other use 
of hazardous or other wastes or both on the premises situated at NB-2, Delhi Road, Viii.: Dakshin 
Rajvadharpur, P.O.: Mallickpara, P.S: Serampore, District: Hooghlv. Pin - 7H 203, \Vest 
Bengal. 

Details of Authorisation (Hazardous Wastes Generated) 
SL Category of Hazardous Authorised mode of disposal or I Quantity 
no. Waste as per the Schedule recycling or utilization or co-processing (ton/annum) 

I, II and DI of these rules etc. 
1. A68,A66 Disposal to CHWTSDF* 25.00 

2. 35.1 Disposal to CHWTSDF* 10.0 

(Hazardous Wastes Recycled or Utilized or co-processed) 
SI. Category of Hazardous Authorised mode of disposal or Quantity 
no. ·waste as per the Schedule recycling or utilization or co-processing (ton/annum) 

I, II and III of these rules etc. 
1. 18.l,A66, &A68 Utilized in house for rececling or co- 3672 

_f)IOCessing *. 
* For detail refer to Specific Conditions. 
2(1) Authorisation shall be valid for a period upto 31.12.2022 with effect from the date of issue. 

2(2) The authorisation is subject to the following general and specific conditions. 

[ch. ~frM ] 1e/tngmeer 
Waste Management Cell 

West Bengal Pollution Control Board 

- 



·· A. Genera.I conditions of authorisation 

I. L he authorised person shall comply with the provisions of the Environment (Protection) Act, 
1986, and the rules made there under. 

2. The authorisation or its renewal shall be produced for inspection at the request of an officer 
authorised by the State Pollution Control Board. 

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and 
other wastes except what is permitted through this authorisation. 

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the 
application by the person authorised shall constitute a breach of bis authorisation. 

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this 
authorisation is being granted considering all site specific possible scenarios such as spillages, 
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular 
interval of time; 

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control 
Board guidelines on "Implementing Liabilities for Environmental Damages due to Handling and 
Disposal of Hazardous Waste and Penalty" 

7. It is the duty of the authorised person to take prior permission of the State Pollution Control 
Board to close down the facility. 

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any 
accidental occurrence and its clean-up operation. 

9. The record of consumption and fate of the imported hazardous and oilier wastes shall be 
maintained. 

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or 
pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed of 
as per specific conditions of authorisation. 

11. The importer or exporter shall bear the cost of import or export and mitigation 'of damages if 
any. 

12. An application for the renewal of an authorisation shall be made three months before the expiry 
of such authorisation. 

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of 
Environment, Forest and Climate Change or Central Pollution Control Board from time to time. 

14. Annual return in Form 4 shall be filed by June 30th every year for the period ending 31st March 
of that year. 

B. Specific conditions: 

1. The unit shall store the hazardous wastes ( category wise separately) under shade in an 
environment friendly safe manner within the premises at designated places. 

2. The unit shall not store hazardous wastes onsite for more than 90 (ninety) days. For 
generation of hazardous waste less than 10 tonnes/year, onsite storage is permitted upto 180 
days. 

Page 02 of03 

9 :/-- 

- 



/' 

/ 
J. Nickle bearing slag (A68) and Copper bearing slag (A66) shall be sold through manifest 

system (Form 10) to the authorized recyclers having valid authorization of the State 

Pollution Control Board or to be disposed through CHWTSDF. 
4. Gasifire Slag containing Nickle (A68) and Molybdenum Catalyst (18.1) obtained from :tv1is. 

Gujrat Narmada Vally Fertilizer and Chemicals Ltd. (GNFC), Gujrat, are to be utilized in 

house as per SoP obtaind from CPCB. 
5. Flue gas cleaning dust (35.1) to be disposed to the Common Hazardous Waste Treatment, 

Storage & Disposal Facility at Haldia, through Maifest system. 
6. The unit shall submit copies of}'orm 10 to the State Board on a regular basis. 
7. Toe unit shall submit Annual return in Form 4 on a regular basis. 
8. Records of hazardous waste generation, storage and disposal shall be maintained properly 

and shall be available to the inspecting officials of the State Board during inspection. 
9. Toe unit shall update regularly the environmental information in Display Boards as per the 

order of the Hon'ble Supreme Court dated. 14.10.2003 in W.P.(C) N0.657 of 1995. 
10. Authorisation will be revoked in case of non-compliances with any of the above conditions. 

Mis Ganesh Steel & Alloys Ltd., 
NH-2, Delhi Road, Vill.: .Oak.shin Rajyadharpur, P.O.: 
Mallickpara, P.S: Serampore, District: Hooghly, 
Pin-712 203, West Bengal. 

[Chie~eer] 
Waste Management Cell 

West Bengal Pollution Control oard 
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"\VEST BENGAL POLLUTION CONTROL BOARD 
'Paribesh Bliawan ·, 

Bldg. No. - JOA. Block - LA., Sector Ill, 
Salt Lake City, Kolkata - 700 098 

Consent Letter Number: ... 900.~ . .7J.~~ .. ~ 

Memo Number: ...... 'J .. ~.;;./.l?..CS./Ii9.Y;/.'?.-./.?.7..7- 200 1( I) • 

Renewal of Consent to Operate under Section ;25 & 26 of the Water (Prevention and Control of Pollution) Act, 1974, 
and Section 21 of the Air (Prevention and Control of Pollution) Act, 1981. 

~~~~t.~ill~1~fltf~&iit~~~t~~-. ·: . 
The West Bengal Pollution Control Board thereinajier referred to as 'State board ·) under the provisions of Section 25 

& 26 of the Water (Prevention and Control of Pollution) Act, 1974 as amended and Section 2 I of the Air (Prevention and 
~ Control oTPoiuiionj Act, 198 '£HN:t~ ~1~n:under hereby granls renewal of consent to : 

-f-":,~..r; Ganesh S ,;r-_~:.:;r;·:-ci.i~--·=-~ .. :.·: --------·.-·-· _( ~:'- s : , . 

. . ;,--··;,:--·'--··~;· ~~JJieil~as W; ;;:~:.2 ~~'.1,i~J'.:jlt·~~~~ ~\~;::;·,:H.,,i~snet::~~!~~e~ 
...................... A- v. :4 W. . ;;:,,u,,,.. .. ;.i,.M ·.c·o;...,.. •. ...,..."'.-."""'., ~ ,. __ ,-,,...,, . ....,.,,,,.. , 

• (Detailed address of the r:Z~~;'~}a?ru;ii,g.,1;;;i1/D i~'t-:..- Hoogru y. pin- 712203 • 
for a period from ..... 9.~~~Jf:~~~~l~~~f.~iJ.''.-'2Etl9~i~16·i:'oni1nue operation of the industrial unit and to discharge . 
liquid effluent and lo~-\Wi'rg-1ffi1If~1t¥nn~1W&l-iftWif"tfffil:Yses/fo'jjdi6'f>ihe industrial unit, in accordance with the conditions 
as mentioned in the '.., sent to Operat~:,.iss1Ji_l,~ijnl~~ Applicant vide no.:,,--;,~--··C;"7:-:-:-,-:;::-.--::.--::.--:::-.-: dated --:-:.--:-:.::-:: . 
(hereinafter referred to ;;:/-,)!.~~ and the Tot017$.P.J.~:131-i5rt€~0

'\;;iow, 1;,~)ided on-any day :11 uny instance the 
quantity and quality ofllli~~~~J.,~~1!iffi\titt'rlFg[-s'go'us,e.!l!~~!.~n ~ha'1i·~~;R,~<:;eed the permi,.,li~,!,: iin~i! asspccfied in the Table 
I & II of the Earlier Consent and 1n this co letter andii\~~l5ecffita in the Environmental' (Protection) Act. l 986. 

Breach of the . . ~jtfJt~~:1limkd.iidheEi1;er Conseru and in this 
consent shall render the 'i{:;(Q)e )Y~it(f1;eveq;Ion and Control of Pollu- 

-~:";:11 /!,~· ·;~-.'::'.:--:_(~ ··::_:f,'f tion) Act, 1974 and Air ( · . ::· j ., , 

,.,.... ·. 
The Sta.te Board reserve 

the Earlier Consent and this cons 

·;:-.,ldditional Conditions : 

1) ll?his cone.en t .is 

.J,J;~~sonr~ble varia,ti9nit.:hangt:laltcr the conditions of 

---~,{ ~.~r~~~:t~:~~ ... ·<Y- · 
"\.:· Y· 

-.ttitt~~~:) ;?·· 

1.uf';;_ctur ing of : 
a) Alloy Steel Ingots - 880 TP.M ( i·iax) 
p) Non Alloy S~el Ingcbts - 800 TPH( max) 
C) Stainless steel lngot.s - 300 T'.2M ( rnax) . 

2) This consent may be revoked din case 0£ any v ak Ld public comp.Led.n t; 
regarding environment. - 

For and on behalf of th~ State~~ 

(Member Secretary/Chief Engr./Sr_ Env. Engr/Er:y ~t~5HffiFi',~igni.r1f_llf',eer 
- .-· l, ;-. o •.r1 d P.C.8. ; ,!_:Jg ;1y !'\ ... · ., , •• 



I. 

Condition : The conditions of the-Earlier Consent has been modified as rueru ioned l1eiow 

Tile Applicant shall observe the following fuel consumption panern : 

SJ. No. Type of fuel Quantity per day SI. No. Type. of fuel 

OJ 02 
03 04 I 

02. Daily Water consumption for the following purpose should-not exceed : 

Industrial cooling, spraying in mine 
pits and boiler feed water (Waler used 
fur gardening should be included in 

this categ01y of use) 

.Proccsvinp whc:rehy water 
get~ pcl lukd ~nd -the 
pldivtan/l; .;,ire ~~1sify 

hi,xkgr,:dahfe · 

Pr(lCt'..\siilg v.:hcrc9~· 
water get, pul!uted and 
the r,ollu.t.mb nn- not 
e~bily hr1:tkgrtidahi~ ____ ...;..:_...... _ 

03. Daily discharge effluent shall not exceed. 

} 
_I 

Domestic purpose · 

....... ,..:...----- 

Industrial Liquid effluent 'Domestic Liquid cfllucnt Mi xcd (industrial & domestic 
liquid effluent 

No. of outfalls 
_ _...__., _____ --·---- ------- 

Quantity KL KL KL 
Place of discharge I 

.04. The A~plicdnt sh~Il m~\ntain the 'quality ofliquid effluents so that it should conform to the: Standan! for final 
effl uent as mentioned. : 

Outlet· 
- ... NO.-- 

-Nature of t------,---,----,--~..---+-----,-----,----.-----.------J 
. BOD COD TSS O & G I 

. effluent. --,-.pH·----- -{mg/L. (mg/L (mgfl-:· (mgtl. (rug/}. (mg/I. (rng/L 
m. ax.) ) ) . max.) max.) 1 mux.) rnax.: max. max.) 

(ing/! . 
rnnx.) 

Frequency 
. er effluent 
sampling 

--- --- 

05. The Applicant shall maintain the quality of the gaseous emissions to conform the quality of the final gaseous 
emission to the Standard as given below : 

Stack Stack heighr Stack attached to Volume Velocity Concentrations of parameters not lo exceed Frequency 
from G.L. (source and control Nm3/hr. of gas ·sr1v1 co of No. emission (in mts.) · system, if any) · (rn/sec) (mg/Nru') (% v/v) sampling 

S-1, 
___ ...,._ --~-~.~-- . ------- --- ---- --- ---- . . ---- . - - ·- . 

S-2 .. 

S-3 - 

S-4 _ ---·· 

06. The Applicant shall maintain the generation and treatment i disposal of non-hazardous solid waste. as specified 
below: - 
Type of waste Quantity Treatment Disposal 

---~""""I- __ ...... _ 

{Member Secretary/Chief E:1gr./S1 Euv 



---------------------------C~h_~~~~~ 

JNSPECTION OF lNDUSTRIES WITH REGARD TO GENERATION 
AND MANAGMENT OF HAZARDOUS WASTES 

s. Particulars Status/details 
No. 

l, Name & address of the Lakhdata Petro Chemicals 
industry Village: Rarnsara, Bhatinda, Punjab-151001 

2, Date of Visit 21.08 2020 
,,, Contact Person Name, Mukesh Jindal (Owner), ~- 

Designation, Contact 9216450254 
No. & E-mail lak1Jdat9_<:;,b.~.mical@g111u,il.com 

4. Name and Designation s. Name of Official Designation 
of the Officials visiting No. 
the Unit I Ani 1 C, Ran veer Additional Director, CPCB 

2 Vijay Gupta Regional Officer- PPCB, Bhatinda 

3 Ramandeep Sidhu Assistant Environmental Engineer- 
PPCB, Bhatinda 

4 Dr. Siddhartha Environmental Engineer-DPCC, Delhi 
Gautam 

5. Process description In (ir_~~1 -- . -·--· - - ___ .. -- -·-------·- .. --~ 
brief for each Product. l 

I =• 

)ffei{it:· 
... ....,..,, ( !-o .. htf"·· I Also attach Process Flow 

Diagram indicating raw l 
materials and sources of I ........ I 

l ·- 1 hazardous waste J,. 
,g)---- J !Ft\!,~:~ f':Zl - 

generation along with l :::::aw_ 
H._-,,.~C:'>l 

~ ~~ 
mass balance <a I ~1-,-~ I (~l- \----:9- ... ,:,., I ,'IQ!. ,.,!'.0.-.'U' 

--~ 1-.:ioi.,,ut1 

6, Year of commissioning 2017 

7, Production (in MT or s. Product Quantity Operational 
KL/day) of each product No. Status 

1. Base Faction Oil 11.2 KL/dav As per consent to 
2. Light Fraction Oil 0.7 KL/day operate granted 
..., Co/Ni Zinc Cake 5000 Ka/dav ~- 
4. Gypsum Cake 4000 Kg/day 
5 Calcium Molybdate 2300 Kg/day 

8. Details of Consent under Water Consent no.: CTOW/Renewal/BTI/2019/7161467 
the Water Act, 1974 & Date of issue: 20.04.2018 
Air Act, 1981 

Validity: 30.09.2022 

Air Consent no.: CTOA/Renewal/BTI/2018/7161221 
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Date of issue: 20.04.2018 

Validity: 30.09.2022 

9. Status of Authorization Authorisation no.: HWJ\1/Fresh/BTl/2018/7161606 
under the Hazardous Date of issue: 20.04.2018 
Waste (Management, 

Validity: 30 09.2022 Handling & 
Transboundary 
Movement) Rules, 200S Spent Catalyst (Category 4.2) authorized for 3200 MT/Annum for 
(H\VM Rules, 2008) I collection, storage, recycling and utilization. 
Hazardous & Other 
Wastes (Management & 
Transboundary 
Movement) Rules, 2016 
(HOWM Rules 2016) 

10. Name and Categories of 
HW generated and their 
respective quantity 

The details of quantity of spent catalyst procured and utilized, as 
verified the inspecting team during the inspection are as below: 

Year Procured Utilized Stock Procuredfrom 
Quantity Quantity Stored 
(MT) (MT) (lvfl) 

2017 616.92 0 616.92 HPCL, Bhatinda, 
-18 Punjab 
2018 0 616.92 0 --- 
-19 (Previous 

vear stock) 
2019 2739 27.39 0 IFFCO, UP 
-20 
June 71.62 --- 71.62 IOCL, Panipat 
2020 

Annual Return (Form - 4) verified for above procurement and 
utilization of spent catalyst. 

11. Details of HW storage, 1. 
Quantity of H\V Stored 
and period of storage 

Storage facility details and capacity: 

(i) Lined /Unlined : Lined 

(ii) Open/Covered and safe from rain water intrusion : Covered 

(iii) Hazardous waste (raw material) storage: Spent Catalyst of 
quantity 5532 MT after roasting was found stored in MS 
Drums. 

12. Compliance w.r.t. 
labeling, manifest 
system, records, annual 
returns, etc. 

Please make observations on the below: 

1. Adequate packaging of HW: Spent catalyst stored in MS Drums 

2. Labeling ofHW containers in Form 18: No labelling 

3. Compliance of all Manifest Documents and sending/receiving 
of the same to concerned when HW are being sent (refer Rule 
19 of the HOWM Rules, 2016): Transporter namely M's Shri 
Nath Roadlines, Pali, Rajasthan arranged for transportation of 
spent catalyst. 

4. Transportation of HW only by authorized sender or receiver: 



Authorization of transporter not provided during inspection. 

5. NOC from the concerned SPCB/PCC if HW are sent for 
disposal to other State/UT. Intimation to SPCB time to time. 

6. Intimation to both the SPCBs/PCCS before handing over the 
waste to the transport in case HW is sent for recycling or 
utilisation including co-processing: Intimation to SPCB time to 
time. 

7 Prior intimation to SPCBs/PCCs of the States/UTs of transit in 
case of interstate transportation. Complied. 

8. Transportation of HW and compliance with Rules under Motor 
Vehicles Act, 1988: Transporter namely M/s Shri Nath 
Roadlines, Pali, Rajasthan arranged for transportation of spent 
catalyst but Authorization of transporter not provided during 
inspection 

9. Daily records maintenance in Form 3: The records has been found 
maintained on procurement basis in Fann - 3 of HOWM Rules, 
2016. 

JO . Timely submission of annual returns in Form 4 to the SPCB/PCC: 
Complied 

13. Safety facilities provided 
at storage facility 

S. No. Safety Facility 

1. Lined storage ground area 

2. Shed provided 

14. Observations 1. The unit had displayed Environmental Data on a flex sheet but the 
information regarding hazardous waste generation was not 
updated. 

2. The unit was not in operation at the time of inspection. Unit 
representative informed that they have not operated the plant since 
April 2020, due to lockdown condition as all labours and technical 
staff went to their hometown. 

3. The unit has submitted Form-3 which 1s maintained on 
procurement basis of spent catalyst. Record was maintained as per 
Form-3 of HOWM Rules, 2016. 

4. The spent catalyst (raw material) was found stored in MS Drums 
after roasting during inspection. The storage area was not properly 
marked. 

5. The process of metal reclamation through spent catalyst involves 
roasting, pulverization, leaching, purification, precipitation and 
drying. 

6. The unit has installed 02 rotatory kiln of capacity 10 tons each. 03 
leaching reactors of capacity 2 tons each followed by 03 filter press. 
For drying of final product, a designated room with dryer oven was 
found. 

7. The unit has installed APCD with cyclone attached to wet scrubber 
then followed by bag house and it is attached to furnace where 
roasting is done. 
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scrublur tlil,11 tiillnwn! iiy h;w !1u11:,l· a11,-i it i•. attarl1t:d 10-i·(1ni:1~~ 1 
where r()a•,1i111• i·, d1111c. 

~- 1"11c 1111il !i;i, :11',,1 i11·,t;illcd il ',l·p;11:1le pla11! lor 1ccyt:li11v of lhCd I 
nil and 11.l'.,ic nil ill tile ',:tllll' prv111ic,,:·. ;1•; per ullhClll. 

1J. I ip,,n vrri lic.uiun n l d(>C11111c11h, ii w:1·-, l,,und tlwl unit Ila•, 
procured (i!/1.'J.l. J\:11 of' spcm catnly\l i'r1,r11 !11'('1. l{clim:ry, 
llhatiudu in financial year 2017- l l{ hut 11tili1cd i11 financi,il year 
2011)-19. During processing of' (>1(1.92 M'l of •,pen! Cillaly\t J70 
f'vlT of proce,, ll';i~tc gL·11craled which wa, di~,po~ed hy cu- \ 
pn1t:L''>,i11g in bricks 111:1n11l;1cturi11g. ' 

! !l. In financial vcar 20 f lJ-'.')(J_ u11i1 11.i~. procured 27.YJ ivl'I or •;pcnl 
cat:tlyst li"u11; i,J!c, !Ff·('( J. !1:111.:ifly, I l. l'. and u1ili1cd Ilic same.: 
The proccv, wu-rc ol 10 i\:rl gc11cra1t.:d during u!ili1;1ti(,11 procc«. l 
and it was di'.,pu~L:d hy n1-prncc,·,i11\! in brick-. 111:1n11l:1cturi11g. ; 
Thi~ spent cat:tlyq generated l'ro111 (If· 1:( 0 J knili1cr indusu'y / 
foll, under c.ucuorv 18. l of' SciiL:dull'. I or I IOW\·I Rules, 20 I(> i 
but as per auth1~·i1~ttion. unit i, 1111ly permitted fiir ,prnl catalyst ! 
cat<:gmy -+.2 (spell! catalyst li-0111 oil refineries) ;,(' Sclit:dulc !of! 
said rule. 

11. The unit has recently procurcd 71 J>2 i\·ff nf' spent cntal) !,t in .lune · 
2020 from IOCI ., Panipat 11hich is kqll in i\l\ Drums afkr 
roasting unckr covered ~hcd. 

12. The unit has maintained passbook i,'>ut:<l by Pl'CB for , 
procurement and recycling or ila1ardous \\'nstc. 

13. The unit is procuring spent catalyst through c-miction 011 i\1\IT. 

I 0i. The unit has a dedicated hazardou~ \\ astc stnragc area li1r 
hazardous waste being gcncratcd during rc-.:yciingfutili;ation : 
process. At the lime of" inspection the hazardous \l"aste storage i 
area was empty. 

15. Photographs l)rvisit is attached as Anncxurc I. 

15. Recornmcndations f _ The unit shall update Environmental Dali\ Display Boardrcgulari). 

2. The unit shall also maintain record of generation nr hazardnus 
wastes as per Form - 3 ofHO\VM l{ules. 20 I 6. 

I 
3. Tlic unit shall ensure proper packaging and labclling or haz,mlou" : 

and other waste as per Rule 17 or 1-10\\'l'vl Rules. :w I fL 
4. The unit shall ensure to procure hazardous waste through c-auction : 

from the authorized generators for specific category ofhazardot:$. 

5. The unit shall ensure to procure only such haLardou~ \\:\sh::~ lt·,r 
which they arc authorized. 

¼~ R,~ 
Environmental Engineer, Assistnni Environmental Engineer, 

DPCC, Delhi Bhatinda lh:gionnl Office. PPC8 

V\j~. 
Regional Officer. 
Bhatinda. PPCi3 
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Annexure I 

ection 

Fig. 4: Rotary Kiln attached with pulverizer 

Fig. 8: Filter press and downstream of product 
collection and excess water 
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Annexure I 

Fig. 11: Wet Scrubber Fig. 12: Bag Filter 



·Gmail p, IA.Y\ot- ~e X 
hwmd cpcb <hwmd.cpcb@gmail.con 

lodified Report of M/s. Ganesh Steel 
message 

sir mondal <sisir.avirup@gmail.com> 
i: hwmd.cpcb@gmail.com 

Tue, Sep 8, 2020 at 12:55 P 

Sir, 
I agreed with the final report prepared by CPCB. In this respect I would like to request you to Please 

incorporate a few points as highlighted with the yellow colour of the 
report attached and please update the information in the Final Report. 

Regards, 

Sisir. 
> 

~ Modified Ganesh_Steel-08.09.2020_final.doc 
784K 



.mau nwmc.cpcnenruc.u 

Re: Final Action Taken Report in the matter of O.A. No 67 /2020; "Nathan Chaudhary vs 
State of GNCTD & Ors. "-Reg. 

From : vkg 642003 <vkg_642003@yahoo.com> 

Subject : Re: Final Action Taken Report in the matter of O.A. No 67/2020; 
"Nathan Chaudhary vs State of GNCTD & Ors. "-Reg. 

To : HWMD CPCB <hwmd.cpcb@nic.in> 

Tue, Sep 08, 2020 12: 15 PM 

OK.Agreed Sir. 

Regards 
Vijay Gupta, 
Environmental Engineer., 
Punjab Pollution Control Board, 
Regional Office, 
Bathinda 

On Monday, September 7, 2020, 03:03:14 PM GMT +5:30, HWMD CPCB <hwmd.cpcb@nic.in> wrote: 

Sir, 

Please find enclosed herewith final Action Taken Report in the matter of O.A. No 67/2020; "Nathan Chaudhary 
vs State of GNCTD & Ors." regarding illegal disposal of spent catalyst by oil refineries to the 
unauthorized utilizer. 

Final ATR is put up for consideration and signature, please. Kindly revert your confirmation though 
mail. 
Next date of hearing is 11.09.2020. 

Regards, 
Abhey Singh Soni 
DH, WM-II 

YEARS Of 
CELEBRATING 
THE .MAHATMA 

.. Cleanllness ts next to Godllness" 



.rnan nwma .cpcnen ruc.u 

Signed report by Sh. Shailender Arora RO, HSPCB {Action Taken Report in the matter of O.A. 
No 67 /2020; "Nathan Chaudhary vs State of GNCTD & Ors."-Reg.) 

From : hspcbrokar@gmail.com Tue, Sep 08, 2020 10:33 AM 
Subject : Signed report by Sh. Shailender Arora RO, HSPCB (Action Taken ,@11 attachment 

Report in the matter of O.A. No 67 /2020; "Nathan Chaudhary vs 
State of GNCTD & Ors."-Reg.) 

To: HWMD CPCB <hwmd.cpcb@nic.in>, 
hspcbhazardouswaste@gmail.com, hspcbropr@gmail.com 

Please find enclosed herewith the signed report by Sh. Shailender Arora RO, HSPCB. 

Regional Office 
Haryana State Pollution Control Board 
2nd floor, SCO- 78-79 above Punjab National Bank, 
Namastey Chowk, Karnal 

- Final Action Taken Report in the matter of OA 67 _2020 (2)_compressed.pdf 
6 MB 



:ma,11 anuranveer.cpcneiqov.u 

From : pankaj67d@gmail.com 

Subject : <No Subject> 
To : anil ranveer <anilranveer.cpcb@gov.in> 

Agreed, go a head 

Mon, Sep 07, 2020 03: 12 PM 

@·l attachment 

Sent from my iPhone 

- Final Action Taken Report in the matter of OA 67 _2020.docx 
102 KB 
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